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1)IRECTORATE GENERAI」 0「 FOREIGN TRADE
(DES― H SECT10N)

RATI「IED MINUTES OF THE NORMS COⅣ IⅣIITTEE¨ II ⅣIEETING

NO。 14/81 DATED 03.10。 2017

PIcasc Notc

l'or illR)rination of cxpo■ cl・s, Norms Committcc¨ II handles aH cascs pcrtaining to
nxttion/ratincati()n of norins R)rl〕xport Productsね lling undcr I′ I｀C(HS)ChaptCr 72 to
76,78 to 80,85。 (3olmmunications in rcspcct of cascs/pcrtaining to NC― II rnay bc scnt to

cmJl addrcss:nc2.生 11● niCJn

ln ccrtain cascs thc dccision ol｀ thc Norms Committee rcfcrs to thc Rccommendations/
()bscrvations/1)cAcicncics rcccivcd ttronn thc conccrncd′ I｀cchnical Authority. Whcrcvcr

applicablc,a scanncd copy of such documcnt has bcen placcd at thc cnd ofthc Minutcs,

in running scrial ordcrs. 
´
I｀hc conccrncd (lrrn/company may 80 through the same and

rcspond accordil181y.

Silllilarly, a scanncd copy ol｀ thc blank Standard I)cflcicncy lrormat, 、vhich may ind a
rcibrcncc in lヽ (〕 dccisions,has also bccn attachcd in the cnd.・ 1｀his may also bc rcfcrrcd to

by thc conccrncd llrm/company and may bc rcspondcd accordingly.
´
I｀hc Norms(〕 olη  l■littcc has takcn dccision only with rcspcct to tcchnical aspect/wastagc

norins. Whilc rcdccnling thc applications, ItAs should chcck that thc applicant has

ill11lHcd aH rccluircmcnts as prcscribcd  in policy/prOccdurc including those in Policy

Circulars No.50/2009-2014(RI〕 2010)dated 28th I)cccmbcr,20H,Policy Circular
No.14(RIう -2012/2009-14,  datcd  4th  lrcbruary,  2013  and  O.M. No.
01/92/180/ンlisc.//ヽⅣl.13/P(〕―V1/10 datcd 15.04.2014 or any other provisions undcr

l'′ I｀ P/11BP forl〕 0〔 )(〕 .

'l'hc Mccting No. l4l81 datcd 03.10.2017 of Norms Committec-ll for the year 2017-18
was hcld undcr thc Chainnanship of Shri .laikant Singh, Additional Director (icncral of Irorcign
'l'radc to considcr thc lbllowing applications lor ratification ol norms in rcspcct ol advancc
aulhoriz.ations undcr I)r,rty Irxcrnption Schcrnc (Chaptcr-4) ol'Forcign'l'radc Policy 2015-20.'l'he
lbllowing membcrs wcrc prcscnt in thc mccting:-

\ame & I)csignation

Shri K.K.'l'clvari, lA

Shri S.K. Jain, I)O

Departmcnt

Ilal.iit Singh. l)lXl

Shri Vinod Krrrnal Kashyap. I 't'iiai
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Minutcs of thc Mccting No.l4l81 datcd 03. I 0.20 1 7 are con llrmed by thc Mcmbcrs.



Casc No.:2/8/81-ALC2/2013   Party Namc:EPSIlン ON       MCCt No/1)atc:14/8卜     Status:

BΛ lVI｀ 1う RH〕 SPVT Iン
′
1｀D      AI′ C2/2017          Dcfcrl‐ cd

03 102017

1′ic.No/1)atc:0810120617   1)cScr l)atc:HQ「 ilc               RIン A Filc
l:01/81/050/00‖ 8/AM14/    :08/24/040/00032/AM14/    30042013         14H2017
1 1Dι

tiζ16n:ヽё 86ζもんさa that apllittti8A Iお :thc abovc AA has bccn rcfttrrcd to MOl〕 Ir ibr

lcommcnts.NC dccided to awaitthcir conllnents and dcibr thc casc.

′
Fhc casc stands dcfcrred to 21.11.2017.

ICasc No.:1/23/81-ALC2/2013 Palty Namc:MAK        MCCt No/1)atc:14/8卜      Status:‐  I                    CONTR01ンSノ NヽD SYS′ I｀ 1'MS AIッ C2/2017           Dcft・ rl・cd   ‐

PV′ I｀ .1ン 1｀ 1)●                   03 102017

1′ ic No/1)atc:3210063581     1)cfcr l)atc:HQ Filc              RI′ A IFile

2 ・01/81/050/00387/AM14/    :32/21/040/009,1/AM14/    29052013          14.H2017
Dccision :NC observed that application 6or thc abovc AA has bccn rcfcrrcd toン 1()1)ibr

commcnts.NC dccided to awaitthcir commcnts and dcた rthc casc.

‐′
Fhe casc stands dcfcrrcd to 21.11.2017.

Casc No.:66/2/81-Al,C2/2014  Party Namc:CROMP′ I｀()N    Mcct No/1)atc:14/8卜      Status:

GRItAVES LIMITI〕 D,      Alン C2/2017          Dcfcrrcd
03.10.2017

1ッ ic.No/1)atci031 0767749   1)cncr l)atc:IHQ IFilC               RIン A IFilc

l:01/81/050/00067/AM15/    :03/94/040/00498/AM14/    24012014         14‖ 2017

3 1Dccision:NC noted that DHI vidc their lf.No.3/58/2014 datcd 10.07.2017 has inibrmcd that

flrl■ has rcqucstcd for ratiflcation of norlns on rcpcat basis,ho、 vcvCr, it is obscrvcd that thc

cxpOn prOduct arc differcnt,NC dccided to inR)rm thc Arln to sublη it dcsircd information for

cxarnination ofthe casc again.

′
I｀he casc stands defcrred to 14.11.2017.

Casc No.:17/2/81-Alノ C2/2014   Party NamciVSM VENTURI〕   Mcct No/1)atc:14/81-     Status:

CONTROlン SYS′ I｀ 1)MSPlン TD  AIン C2/2017          DcFcl・ 1・Cd

03102017

.HQ「ilC                 RIン A Irilc                Iン iC No/1)atc:0510378008  DcFcr I)atc:

4 191(11`9'0/00011`今 Vl,(    :95/子 1`919`♀9110(AM14/    03.022014         14112017
.IDccision:NC observed that application for thc abovc AA has bccn rctrrcd to McitY ibr

‐
 comments.NC decided to awaitthcir commcnts and dcfcrthc casc.

´
「 hc case stands defcrred to 14.11.2017.

‐Case No.:12/2/81-ALC2/2014  Party Namc:BHANSAl′ I      MCct No/1)atc:14/8卜     Status:

15 1                    CABLItS&CONDUCTORS(1))Alン C2/2017          Dcfcrrcd
lン

′
I｀I).,                       03 102017



I IQ lrilc Rl,A Iiilc ,Lic.Noi Oate:051037933 j:01/8l/050/00013/AM rs/ :05123104010007 5/AMr41 13.02.2014
I)ccision : NC obscrvcd that application lor thc abovc AA has becn rcfcrrcd
comments. NC dccidcd to await thcir comments and defer the casc.

'l'hc 
casc srands dclcrrcd to 14. I l.2Ol7.

case No.:4/2 5l8l-Ll,c.2/2016 l)arry Namc:M/s PARAMOUN.I' Mect NoiDare:l4igl-
I.]XPOR'I-S AL.C2/2017

03.10.2017

Dctr Datc:

14.11 2017

to DOT fOr

IStatus:     
‐

I)cfcrrcd

lDcFcr Date:

1411.2017  1

MSMI]fOr
I)ecision : \(l obscrvcd that application lor the abovc AA has been relerrcd to
commcnts. NC dccidcd to await thcir comments and dcfer thc casc.

'l'hc casc stands dclcrrcd to 14. I1.2017.

(〕 asc No.:24/2/81-AIッ (〕2/2014  1)any Nainlc:13HANSAIッ
I Mcct No/Datc:14/8ト

CA131ン I〕 S&(〕ONDUCToRS(P)IAlッ C2/2017

HQ「 ilc
:01/81/050/00599//ヽ

～
117/

HQ Filc

:01/81/050/00o25/ノ ヽヽ 415/

HQ IrilC

:01/81/050/00343//ヽ M15/

1)ccisiOn : N(〕 Obscrvcd
commcnts.NC dccidcd tO

RIッ A Irilc

:29/24/040/Ooolo//ヽ 4ヽ14/

Iッ

′

H),

RI′ A Irilc

:05/23/040/00537//ヽ M13/

RI´ Al'ilc

:34/24/040/00013/AM15/

ILic No/1)atc:2910o24177
119022014

103.10.2017

Lic NO/1)atc:0510380166

124.02.2014

Iン ic.NO/1)atc:3410040368

1607.2014

Status:

1)cfcrrcd

I)cicr I)atc:

14.l12017

to DOT fOr

Status:

Dcfcrrcd

I)crc・ rI)atc:

14112017

to I)()・ I｀ for

Status:
Dcfe rred

IDcfcr Datc:

1411 2017

to McitY fOr

l)ccision : NC obscrvcd that application lor thc abovc AA has bcen rcfcrrcd
commcnts. NC dccidcd to await thcir commcnts and dcfer the case.

'l'hc casc slands dclcrrcd to 14.11.2017.

Casc No.:86/2/81-AI,C2/2014  Pany Nanlc:BHANSALI
Mcct No/Date:14/81-

cn Bt.r.ts & coNDUC-|ORS (p) At.C2/2017L'.t't)., 03.10.2017
IIQ lrilc RLA l:ile Lic.No/Date:0510380t65:01/81/050/00087lAMl5l :05r23/04010026s/AMt3t z4.oz.2ot4
Decision : NC obscrvcd that apprication for thc above AA has been referred
comments. NC decidcd to await thcir comments and del.er the sase.

'l'lrc casc stands dclcrrcd to 14. I I .2017 .

case No.:29l lllSl-Al.c2/2014 parry Namc:ALS'l'oM INDIn Mecr No/Date :14/gl-I,IMI'I'I.]I), ALC2I2OI7
03.10.2017

that application lor thc abovc AA has bccn rcfcrrcd
await thcir commcnts and dclcr thc casc.
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'l'hc casc stands deferred to l4' ll '2017 '

(lase No.:3/23181-ALC2/2015 Party Name:ANAND 'f IiKNOW Mcct No/l)atc: l4l81-

AIDSI]NGINEI]RINGINDIN AI'C212017

l.'f D. 03 ' 1 0'20 I 7

IIQF'ileRlnlitcl'ic'No/l)ate:3110064619
. ^ :01/81i050/00478/AM16 I :31183/040/00093i4M15/ 25'01'2014
lo '"""' A has bccn rclcrrcd to'" 

Decision : NC observcd that application for thc abovc A

comments. NC decided to awaii ihtit "o*'cnts 
and dclcr thc casc'

'l'he casc stands deferrcd to l4' l1'2017 '

Party Name:SIIlCl IIIM Mcct No/l)atc: l4l81-

'ilritlNol,ocIIlsPRIVA'l'll Ar'c212011

r.lMl'l'liD 03'10'2017

Rt-A Iritc l.ic.No/Da1e:0410159116

:041241040100091/AMl5/ 28'07'2014

Decision:NCobservedthatapplicationlortheabovcAAhasbccrr
commcnts. NC decidcd to awaitlhcir commcnts and dclcr thc casc'

'l'he casc stands defcrrcd to l4' 11'2017 '

casc No.:10/23/81-Al,C2/2015 Party NamciURIt.I｀
IIAN It

lう 1′ AS′ 1｀0ヽ113RS

12111111:11:llithf琳
撫 ‖ illi:ぶ

1lillll[|∬
t。

commcnts.NC decided to aWaitthcir c(

′
I｀he casc stands dcfcrrcd tO 14.11.2017.

ciζ

`No:lit/23/8i:Al」

cシ

'61ζ

 ll五n,Namも IMIt′ 1｀E｀ ERE liTD  MCCt NO/Datc:14/8ト
Al′C2/2017

03 102017

StatuS:

1)cfcrrcd

l)cScr l)atci

14112017

MSMI;br

StatuS:

Dcfcrrcd

I)crcr l)atcl

14112017

tO I)()′ l｀  lor

casc No。 :6/11/81-Al′ C2/2014

HQ llilC

:01/81/050/00320/プ Nヽl1 5/

HQ Filc

:01/81/050/00488/AM16/

RIンA「 ilc

:05/24/040/00423//ヽ M15/

rcl-crrcd

Ⅳlcct No/1)atc:14/81‐

Al,C2/2017

03.102017

1ッ ic No/1)atci051 0392478

18.122014

Ⅳlcct No/1)atc:14/81‐

AIン(12/2017

03 102017

Decision : NC obscrved that application lor thc abovc AA has bccn rclcrrcd to

commcnts.NCdecidedtoawaitthcircommcntsanddcl.crthccasc.

'l'he case stands defcrred to 14.11'2017 '

Status:

Dcfcl・ rcd

I)cibr l)atc:

14112017

MSMI〕 ibr

Status:

Dcfcrrcd

I)cibr I)atc:
‐14.112017

MSMI〕 ibr

casc No.:12/18/81¨ AI′C2/2014 ‐Party Namc:ZitNI`I｀ II
PRECISION PVT Iン TD,

Approved

一
　

４



HQ Filc

:01/81/050/00631/ノ M`15/

(〕asc No.:44/8/81‐ AI′ C2/2015

18

HQl'ilc

RI′A「 ilc
:07/24/040/00347/AM15/

Pany Nallnc:NIOTHItRSON

SUヽ41 SYS′ I｀ 1〕
pИ s Iン
´
I｀I),

RI′ Al'ilc

IIン ic.NO/1)atc:0710107288

24122014

Mcct No/1)atc:14/81-

Al´C2/2017
03.10.2017

as per DIPP comments vide

in addition to its wcight.
as 1.99 Kgs./Kg. content in

Status:

Dcfcrrcd

I)cfcr I)atc:

1411.2017

lo l)()′ I｀  fOr

Status:

I)cfcrrcd

I)cft・ rI)atc:

14.11.2017

MNRI]fOr

Status:

I)cfcrrcd

Dcfcr Datc:

1411.2017

to McitY fbr

Decision : NC dccidcd to ratify thc norms for the abovc AA
thcir [Jo No.l2l70l20l7-'t'swl14 datcd 03.10.2017 as under:

l' Quantity ol- cxporl itcm may arso be spccified as 590 Nos.2. Quantily of irnport itcm may bc allowed as 4063.1 Kgs.
thc cxport itcm aftcr taking l5 oZ rccovcry l.rom scrap.

i{A may takc suitablc conscqucntial action accordingly.

(.ase No.:26lt7/81-Al,c.2l20l4 parly Namc:Mn K coN'l'Rol.s Meer No/Dare:l4lgl_
ANI)SYS'I'I]MSPVTI,1'D. AI.C2I2O17

03.10.20t7
llQ l;ilc Rt.A Iiilc l.ic.No/l)ate:3 2]OO7740O
:01/81/050i00561in M I 5/ :32t211040/00t62tAMt 5/ 2t .01 .20t5
I)ccision : NC obscrvcd that application lor thc abovc AA has bccn rcfcrred
commcnts. NC dccidcd to await thcir commcnts and defcr thc casc.

'l'hc casc stands dclcrrcd to 14. I | .2017 .

(lascNo.:7/5/81-ALC2/201s parryNamc:'l'A'l'ApowliR MccrNo/Date:l4lgl_
SOI.N R SYS'I'I]MS I,]'D. AL.C2/2017

03.t0.2017
IIQ Irilc Rl.A lrilc t_ic.No/Darc:07l0l0g0lg

,u:01/81/050l0010llAMl6l :07t24t040t00470tAM|5t 15.04.20t5

Decision : NC obscrvcd that application lor thc abovc AA has been referred to
commcnts. NC dccidcd to await thcir commcnts and de fcr thc casc.

'l'hc casc slands dclcrrcd ro 14.ll.2Ol7.

(lasc No.:20l7/81-Ll,C2/2016 parly Narnc:l.AXMl Mcct No/Datc:14/8ト
IiI,I]C'I-RONICSMOTJI,DS& AT,C2I2O17
PRI.)C]ISION I]NGG P.I,'I'D. 03.IO.20I7

IIQ Irilc Rl.A l:ilc Lic.No/Date:071010g043
1r:01/81/050100122/AMt7l :07t24t040t004}grAMt5t 16.04.20t5

Dccision : NC obscrvcd that application lor thc abovc AA has bcen rclcrred
conlrncnls. NC dccidcd to await thcir commcnts and defcr thc casc.

'l'lrc casc stands dcl'crrcd to 14. ll.ZO17.

Sta tus:
Deferred

lン iC No/1)atc:o510394455   1)ctrI)atc:

Ｅ
υ



I .0512!'4lO4OlOO094/AMl6/ 04'06'2015 l4'll'2017
:01/81/050/00188/AM16/ 

' ,,:':-:::::' lA has bccn rclcrred to t)lPP
Decision : NC observed that application for thc abovc /
(chemical Division) for commenii. NC Jcciaed to await thcir comments and dcfcr thc casc'

'fhc case stands dcferrcd to 14' 1 1 '2017 '

casc No.:45/8/81-ALC2/2015  Party Namc:MOTHERS6｀
   IMcct No/Datc:14/81‐

AlンC2/2017suMISYSTI〕 MSlッTD.,
03.102017

I lQ l:ile RI,A l.ilc l,ic.No/Datc:05 10394456 I)clcr Datc:

l,:01/81/050i00189/AMl6/:051241040100097/AMl6/04.06.201514.11'2017
Decision: NC obscrvcd that application for thc abovc AA has bccn rcf-crrcd to I)IPP

(chcmical Division) lor comments. Nc dccided to await thcir commcnts and dclbr thc casc'

'l'hc case stands deferrcd to l4' 11'2017 '

ёastヽも。26/8'恵 i―Aiた
'2015:雷珈 ぴ躍|ヽD,

RLA Filc Lic'No/Datc:0710108374
IIQ File
:01/81i050/0017OlAt\4161.071241040100080/AMl6/16'06'2015

Dccision : NC decidcd to ratify thc norms tbr thc abovc AA as pcr t)lPP commcnts vidc

thcirUoNo,l2l7Ol20l7-.I.SW/20dated03.l0.20l7asundcr:

20 1 . Quantitics of export itcms at Sl. No. 1 & 2 may also bc spccificd as i506 Nos' &

645 Nos. rcspectivcly in addition to thcir wcights'

2. Quantityof importitcmatS.No. I maybcallowcdas 10451'l Kgs' as 1'99Kgs'/Kg'

contcnt in tn. 
"*port 

itcm at S. No. 1 altcr taking l5 7o rccovcry liom scrap'

3. Quantityof importitcmatS.No.2 maybcallowcd as4419'2 Kgs' as l'99Kgs'/Kg'

content in the export itcm at S. No. 2 alter taking l5 %o rccovcry lrom scrap

I{A may take suitable consequcntial action accordingly'

Case No.:6i 1 4l8l-ALC2l20l5 Party Name:Gt'AZIUM Mcct No/Datc: l4l81-

ITAiNDtJS PRIVN'fE I,IMI'I'IiI) 1\I'C212017
03.10.2017

Rl,A F-ile

^.:0li8l/050loo271ll\M161:31/83/040/000611AM16103.09.201514.||.20]t1
, A heq hccrr rel'crred to MSMI) lor'' D..irion : NC observed that application lor thc abovc AA has bcctt rclcrrcc

comments.NCdecidedtoawaitthcircommcntsanddclcrthccasc.

'l'he case stands deferred to 14'1 1'2011 '

Status:
l)eferred

Mect No/l)ate :l4lt\l - t\l'C212017 Approvcd

03.10.2017

Status:
Dcfcrrcd

Case No.:14l 17l8l-AL'C2l2Ols Pany Namc:COSMO IrtiRRl l-liS

22 l.'l'D',

Mcct No/Datc:14/81-

ノ`1ン (32/2017

03.102017

Status:
Deferrcd



IIQ lrilc RI.A ljilc Lic.NoiDatc:2 2lXll53l2:01/8 1i050/003371 AMl6t :22/24t040/00}39tAMt6t , 
t7.09.2015

Decision : NC obscrvcd that application lor the above AA has been referred tocommcnts. NC dccidcd to await thcir comments and defer thc case.

'l'hc casc stands dcfcrred to 14. 11.2017 .

case No.:2/2318r-ALC2/2015 party Namc:cosMo ITERRI.n:S Mecr No/Dat e:r4/gl_l.'r't)., At.c2t2017
03.10.2017

IIQ Irilc Rt.A lrile Lic.No/Date:22100153g3
:0l/81/050i00 477 t AMr6r :22124/040100084/AMr6r rB.t2.2or5
I)ccision : NC obsclvcd that application lor the above AA has been relerrcd tocommcnts. NC dccidcd to await thcir commcnts and dcfcr thc casc.

'l'hc casc stands dcf'crrcd to 14.11.2017.

(lasc No.:3/7/81-Al,CZ/2016 party Narnc:S.l-liRA

HQ Ioilc

:01/81/050/00105//ヽ N/117/

I〕NGINI〕 IうRING INDIA
PRIVATIう 1´IMITED

RI´ A Filc

:04/24/040/Oo231/AM16/

Mcct No/Datc:14/8ト

Al,C2/2017

103.102017

1ッ ic No/1)atc:o410161615

117022016

Mcct No/Datc:14/81-

AIンC2/2017
03.10.2017

‐Defcr Datc:

14.11.2017

MSMI〕 fOr

IStatus:

Dcfcrrcd

Dcfc・r Datc:

14.11.2017

MSMI〕 fOr

Status:

Dcfcrrcd

Dctr Datc:

1411.2017

MSMI〕 fOr

‐Status:

Dcfcrrcd

Dctr Datc:

1411 2017

MSMIi fOr

Status:

Dcfcrrcd

I)cfcr Datc:

14.l1 2017

lo McitY for

Dccision : NC obscrvcd that application for thc abovc AA has becn rcferrcd to
commcnls. NC dccidcd [o await thcir commcnts and defer thc casc.

'l'hc casc stands dcl.crrcd to 14. I I .2017 .

(〕asc No.:5/7/81-AI′ C2/2016   Pal■y Namc:S′H]RA
ItNGINI〕 ItRING INDIA
PRIVATI〕 Iン Iヽ41TIcI)

IIQ l:ilc Rt.A l;ilc
r5 :0r/8r/0s0/00r 07/^Mt,t :04t24t040/0o232tAMt6/ iii;)lij]?''0410161616

I)ccision : \(l tlbscrvcd that application lor thc abovc AA has bcen relerrcd to
commcnts. NC dccidcd to await thcir commcnts and defcr thc casc.

'['lrc casc slands delbrrcd to I4. I l.2O17.

(lase No.:4/10/81-At,C2/2016 party Namc:l:CI OEN Mccr No/Date:l4llt_
C]ONNI'C'I'ORS I,IMI'I'I]D AI.C2IZOI7

03.t0.2017
I IQ l:ilc RI.A Filc Lic.No/Dare: t010059443
:01/8 l/050/00 t89lAMr7 r :r0r24r040r0012srAMr6t 30.03.20 r 6

I)ccision : N('ohscrvcd that application lor the abovc AA has becn relcrred
comments. NC dccidcd to await thcir commcnts and defcr thc casc.

7



′
「hc casc stands dcfcrrcd tO 14.‖

.2017.

‐caζ cヽ。.:44/7/81-ALC2/2016  Party Namc:ё
6たltiё lヽ 51A   MCCt No/1)atc:14/81

Al′C2/2017

03.10.2017

1´ ic.No/1)atci221001 5475

27 :よ`∫|):50`1911'1今
#|ょI↓

`athili:::|[:‖

TlχlIキ 1子
|:61モl:含全薦l!iCnrcncrrcdtO

comments.NC dcCided to aWaitthcir o

′
「 hc casc stands dcfcrrcd to 14.11.2017.

casc No.:24/7/81-AlJC2/2016  Party Namc:PH013NIX
PVT.1′ TD. AIンC2/2017

03.102017

1ッ ic.No/1)atc1031 0804637

1205.2016

NIcct NO/1)atCi1 4/81-

Alッ C2/2017

03 10.2017

1′ ic.No/1)atC:0510398533

Status:

Dcfcl・ 1・cd

I)cfcr I)atc:

14112017

MSMI〕 恥 r

‐Status:

Dcfcl・ rcd

.1)cncr l)atc:

14 112017

to MOS br

RlッA「 ile

:03/95/040/00074/ANl17/

RLA「 ilc
i31/82/040/00037//ヽ Nl1 7/

Party Name:FCl OEN

「
OHン S  MCCt NO/1)atci1 4/8ト

Decision : NC observed that application l'or thc abovc AA has bccn rcfcrrcd

commcnts. NC decidcd to await thcir commcnts and dclcr thc casc'

'l'he case stands delerred to 14' 11 '2017 '

HQ IrilC

101/81/050/00126/ノ Mヽ17/

casc No.:12/10/81-

AlノC2/2016

HQ「 ilC:
01/81/050/00197/AⅣl17/

HQ Filc

:01/81/050/00151/ANl17/

Party Namci SHIVAlン IK

BIMETAIン CONTROl′S

Iン

′
I｀ 1)●

RI´A「 ile:

05/24/040/00045/ノ M`17/     1705.2016
29

Status:

1)cfcrrcd

Dcfcr Datc:

14.11.2017

tO ⅣlSⅣ ll〕 ibr
Decision : NC obscrvcd that application for thc above AA has bccn

comments. NC dccidcd to awaif thcir commcnts and dcfcr thc casc-

'l'hc casc stands defcrred to 14' l1'2017 '

rc lcrrcd

Mcct No/Datc:14/81-

AlンC2/2017

03.10.2017

1ンic.No/1)atc:3110066160

26.052016

‐
Status:

I)cferrcd

I)cfcr I)atc:

1411.2017

tO MSMI〕 %r

Case NO.:49/7/81¨ALC2/2016  Party NamciSHRItNIK
INDUS′ I｀ RIES PVT.1ッ

・
1｀ 1)

30

Dttisi6轟 :NC obscrvcd that application for thc aboVC AA has bCcn rcた
rrcd

commcnts.NC dccidcd tO awaitthcir commcntS and dCた
rthe casc.

´
I｀hc case stands dcfcrred to 14.ll.2017.

31 Casc No.:51/7/81-AIフ C22016 ～
lcct No/1)atc:14/81- Status:



CONNI|('I'ORS I.IMITED ALC2t2Ol7 Dcfcrred
03.10.2017

I IQ liilc Rl.A Ijilc Lic.No/l)ate: 1010059496 Defer Dare::0l/81/050/00 t 53tAMt7 t :t0t24t040t0}014tAMt7 t 3 I .05.2016 14.1t .2017
I)ccision : \-C obscrvcd that application for thc abovc AA has becn rcfcrred to Mcity lorcommcnls. NC dccidcd to await thcir commcnts and dcrer the casc.

'l'hc casc stands dcfcrrcd to I 4. l l.20l7 .

Casc No.:6/lJ /Bl-Al,CZ/2016 party Name:AMOI) Mect No/Datc :14/gl_ Status:
S't'nMptNGS p L'fD AIC220I7 [)efcrred

03.10.2017
I IQ lrilc RLA Irilc Lic.No/Date: 3410042235 Defer Date:.r:011811050/0024UAMfit :34t24/040t00015/AMt7t 01.06.2016 r 4.|.2|tj
I)ccision : N(-'obscrvcd that I)lll dcficicncy lcttcr scnt to firm sceking certain inlormation.NC dccidcd to scnd a rcmindcr and dclcr thc casc.

'l'hc casc stands dcl.crrcd to 14. I l.ZOl7 .

Case No':3/l0l8l-Ll'C2/2016 Party Narnc:PI Iol:NIx lroll,S Mcct No/Dat e:14/gl- Status:
PV'l'. l.'t'D. AIC22}]I7 ,Deferred

03.10.20t7
I IQ Ijilc RLA ljilc Lic.No/t)ate:03 10g054 I I [)cfcr Darc:j3 :01/81/050/00r88/AMr7/ :03te5t040to0ts4tAMtlt ii.oolor?- 

" 
t4.11.2017

I)ecision :\C obscrvcd that firm has sought two wccks timc lor filing of the rcply. NCdccidcd to await rcply and dcl.cr thc case.

'l'hc casc stands dclcrrcd 14.11.2017.

(-'ase No':29l10/81-Al.C2l20l6 Party Namc:NSIl. IiXPoR'l'S Mcer No/l)atc:14/gl- RejcctcdI,IMI'I'I'I) AI,C2I2OI7

ttQ l;ilc Rl,A lrirc 
o3'lo'2017

Lic.Noil)ate:56 I 0004933
:01/8 l/050/00214lAMt7 t :56t24/O40t00}t U AMIT t ,23.06.2016

34 Decision : NC obscrvcd that MoS dcficiency Icttcr scnt to firm 20.10.2016 l.ollowed withrcrnindcr datcd 28.06.2017. Sirrcc, no reply was rcceivcd I'rom thc company despitc
rcmindcr, thc committec dccidcd to rcject thc casc with dircction to company to pay customs
duty & applicablc inrcrest for trOI)C.

I{A may takc suitablc conscquential action accordingly.

(lase \o':27l22181-Al.C2/2016 Pany Namc:lilIiC'l'RO CoppER Mccr No/Date :14/81- Sratus:
3s & ALLOYS MI.G. CO. At.C2tZOtT Deferred

'03.10.2017

IIQ Irile RLA l:ilc Lic.No/Date:02102067g4 Dcfer Darc:



I :O2J24lO4OlOOO6l/n M I7l:01/81/050/005321AM11 
e firm reccivcd

Decision : NC observed that reply of th

comments.

'l'hc casc stands dcferred to 14' 1 1 '2011 '

Case No.:3il3t8l-Al'C2t2016 ParlyNamc:AMO[)
S'I'AMPINGS P I,'fD

24.062016

and samc ls

14.112017

bcing SCnt to l)IPP fOr

RLA IFilC

i34/24/040/00077//ヽ Nl1 7/

1ン iti｀ 0/1)atc13410042405  Dcfcr Datci

04.08.2016               14112017

to irtt sccking CCrtain information.

Ⅳicct NO/1)atCi1 4/81-

Al′C2/2017

0310.2017

Mcct NO/1)atc:14/81-

AlンC2/2017

03.10.2017

Status:
I)efc rrcd

HQ Fllc

i01/81/050/00238//ヽ Nl1 7/

Dccision : NC observed that DI II deficicncy lcttcr scnt

NC acclaea to scnd a remindcr and dcfcr thc casc'

'l'he casc stands dcfcrrcd to l4' 1 1'2017 '

Case No.:5/l3t8l'Al,C2l20l6 PartyName:AMOI)
S]'AMPINGS P I,'I'D

Case No':4/l3l8l-LL,C2l20l6 Pa(yNamc:AMOI)
S'fAMPINGS P I,'I'I)

Status:
Defcrrcd

l.ic.Noi Datc:3 410042404 l)clcr l)atc:

^- :01/81/05 OlOO24OlLM1ll :341241040100087/AMl7/ 04'08'2016 14'11'2017

37 
;;;;;;"-; our..u.a that DIg dcficicncy lcucr scnr to firm scckirrg ccrrain information'

NC decided to send a remindcr and dcfer thc casc'

'l'he casc stands deferred to l4' 11'2017 '

HQ「 ilC
:o1/81/050/00239/AM17/

HQ Filc

:01/81/050/00246/ノ Nヽl1 7/

RIン AI↑ ilC

:34/24/040/00086/ノ Nヽ117/

RLA IrilC

105/23/040/00231//ヽ Nl1 7/

Ⅳlcct l｀ 0/1)atc:14/81-

AlッC2/2017

03.102017

1′ ic.No/1)atC105 10399391

o9082016

not rcCCiVCd fl・ Oln thc

Status:
Deferred

StatuS:

Dc■ l・ 1・cd

I)cfcr I)atc:

14112017

CIノ A,Dclhi.

Mcct No/1)atci1 4/8ト

AI′C2/2017

03.102017

1ン ic.No′ Datci3410042414  Dcfc・ r Datc:

05.08.2016               1411.2017

t。 ハ:ふ sccking ccrtain informatiOn.
DcciSion :NC obSCrved that I)III dCflcicncy lcttcr scnt

NC dccidcd to send a renlindcr and defcrthc casc.

′
「hc casc stands dcfcrrcd to 14.11.2017.

casc No.:11/13/81-ALC2/2016 Palty Namc:JAYBItlt
lンAMIN AT10NS PVT LTD

Decision :NC observed that hard copy ol thc application

NC dccidcd to remind thc ItA and dcfcr thc casc'

39

10



'l'hc 
casc stands dclcrrcd ro I 4. I I .2017 .

Case No.:31/22181-Al,C2l20l6 Party Nanrc:lNDlAN CI IAIN Mccr No/Dare :l4lgl-
PV'I'I,'I'I) ALC2/2017

03.10.2017
IIQ lrile RLA Irilc Lic.No/Date:0 210206910

oo:01/8110501005361t\Ml7l :02/24t040t00089rAM17/ 19.08.2016

I)ccision : NC obscrvcd that application lor thc above AA has been rclerred 1o
commcnts. NC dccidcd to await thcir commcnts and dclcr thc casc.

'l'hc casc stands dclcrrcd to 14.11.2017.

(lasc No.:8/l3ltll-Al.cz/2016 parly Narnc:cMR coNT'Rol. Mecr No/Date:l4igl-
SYS'I'IiMSINI)IAPRIVA'|I] AI.C2I2OI7

03 102017

1ン ic No/1)atc:3110066308

03 10.2017

1ン ic No/Datc:0310808424

03.102017

Lic.No/Datc:0310808554

Mcct No/Date:14/81-

AlンC2/2017
03.102017

Status:

Dcfthrrcd

Dctr Datc:

14112017

MSMIう lbr

Status:
Deferred

I)cfcr I)atc:  |

14.112017

to McitY for

Status:

Dcttrrcd

Dctr Datc:

1411.2017

to MSMI〕 fbr

Status:

Dcfcrrcd

Dcfcr Datc:

14.11.2017

to MSMI]for

41 :01/81/050/00243/ノヽヽ417/       :31/83/040/00062/Aヽ 417/       29.08.2016

1)ccision : N(〕 Obscrvcd that application fOr thc abovc AA has bccn rcた rrcd
comlllcnts.ヽ C dccidcd tO awaitthcir cOmmcnts and defcrthc case.

′
Fhc casc stands dc(brrcd tO 14.II.2017.

Casc No.:12l22/tl1-Al,C2l20l6 l)ar1y Nar.nc:pRllMI[rR Mcct No/1)atc:14/81‐

INDUS′ IIRIAIン CORPORAT10N AIンC2/2017

HQ IlilC

Iソ IMI′ I｀ 1〕D

RIッΛ Irilc

HQl'ilC

Iン IMI′ FICI)

RIンA「 ilc

HQI'ilc

I´ IMI′ I｀ I〕 I)

RIッA「 Hc

Casc No。 :2/16/81-AIン (32/2016   Party Nanlc:PHン o・
「44                       1NDUSTRHtS I´ TI)

42 :O1/81/050/00517//ヽ M17/        :o3/95/040/00538//ヽ 4ヽ17/        1710.2016

1)ccisiOn :NC obscrvcd that applicatiOn fOr thc abOve AA has been rcferred

commcnts.N(〕 dccidcd to a、vaitthcir cOmmcnts and dcfer thc casc.

´
「 hc casc stands dcた rrcd tO 14.11.2017.

(lase No.:l ll22l81-Ll,C2/2016 Parly Nanrc:pRl:MI|l{ 4ヽcct NO/1)atc:14/81-

INDUS´ FRIAIン CORPORAT10N ALC2/2017

43 :01/81/050/00516/ノ Mヽ17/       :03/95/040/00530/AM17/        1910.2016

1)ccision :N(3 0bscrvcd that application %r the abOvc AA has been refcrrcd

COIFlinCnts.N(〕 dccidcd tO a、vaitthcir cOmmcnts and dctrthc casc.

′
I｀hc casc stands dcfcrrcd tO 14.ll.2017.

11
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ic'No/t)atc:05 I 0400 I 90
HQ File Rl'A Filc l'

:01/81/050i003351AM|l1:0512410401002861AM17120.10.2016

Dccision : NC dccided to ratify thc norms lor thc abovc AA on rcpcat bas.is as pcr thcir

Advance Authorization No. 0510401887 datcd 07.03.2017 ratificd in NC mccting No' l2l81

dated 05/0 9rz0rlas pcr I)rpp commcnts vidc thcir tJo No.l2l7ol20l7-'l'SW/44 datcd

03.10.2017 as undcr:

l. Words "Minimum Lead contcnt 98 Yo" may bc suffixcd with "l'cad alloys" in thc

dcscription of export itcm' , . .:-.- ^.:*-^
2. Words ., Lead content 50.3 %may bc suffixcd with thc dcscription of imporl itcm'

3. Quantity of import itcm may be allowcd as applicd for i.c. 1000 M'I]l

ItA may take suitablc conscqucntial action accordingly'

Case No.:29l 2218|.^LC2l20l6 Party Name:HINDUSI.H^N Mect Noi Datc:14l81- Status:

ru".,,|.?m}:,1)' ti?:::"] I)eferrcd

I lQ Filc Rt-A Filc l,ic.No/I)atc:0210207097 Dclcr i)atc:

:0l/81/050/00 534lAM17l :02124104010012611\Ml7l 2l'lo'2016 14'll'2017

Decision : NC dccidcd to scck inlormation from thc [lrm as pcr advisc DIII rcprcscntativc

45 prescnt in the mceting as under :

(i) Wcight of cxPort Product

iiil Wcight ol' inputs lor Matcrial balancing

(iii) irnginecring drawings

'l'hc casc stands deferred to 14. 1l .2017 '

casc No.:3/22/81-Alノ C2/2016  .Party Name:AHURA MAZDA  McCt No/1)atc:14/8ト
MFG CO.PVT.L 「́ D       AI′ C2/2017

103 102017

46:ビ
|∫1(1‖(:t首 ::|↓ 6a thょlilllllylll‖ :路66vc人人hi:Ol:cA rcttrrきat。

`:↓

illior

comments.NC decided to awaitthcir commcnts and dCrcrthc casc.

‐   
´
「hc casc stands dcfcrrcd to 14.ll.2017.

RIンA「 ilc

:02/24/040/00155/ノ ヽヽ417/

Ⅳlcct No/1)atci1 4/81-

AlッC2/2017

03 102017

1ン iC●NO/1)atc10210207133

15.11.2016

1lrm as pcr adViSC I)I II

Status:
I)eferrcd

Status:
Dcferrcd

I)efer Datc:
| 4.1 | .2017

rcprcscntative

casc No.:30/22/81-Al,C2/2016 Palty Namc:HINDUS′
I｀ IIAN

lうNGINIうERING AND
INDUS・「 RIES lンTD

47.I諦厨掲50/00535/AM17/
Decision : NC decided to scek inlormation liom thc

prescnt in the mccting as undcr :

12



(1)   Vヽcight OfcxpOrt product

(li) WCight Of inputs fOr Matcrial balancing                    l
(iii) l〕nginccring drawings

′
I｀hc casc stands dctrrcd tO 14.ll.2017.         ́                                     |

Casc No.:10/22/81-AI′ C2/2016  Party Namc:PHOI〕 NIX I'OILS   Mcct No/Datc:14/81-     status:    ‐
PVT.I′TD.             :AIン C2/2017          ‐Dcfcrrcd  l

03.10.2017

HQI'ilc               RI′ Al'ilc              iッ i8:No/5itc:bblo86う

''4  i5も

ヽr i5,tc: |

48:01/81/050/00515/AM17/     :o3/95/040/00598/AM17/    .22.112016         114.H.2017 1

Dccision:NC obscrvcd that applicatiOn for thc abOve AA has becn referred to MOS for

comments.NC dccidcd tO awaitthcir cOmmcnts and dcttrthe case.              |

′
I｀hc casc stands dcfthrrcd to 14.11.2017.

Casc No.:7/22/81-AI′ (〕2/2016  Palty NamciCHANDAN ST131う L IMcct No/Datc:14/8卜     status:   |
1´ I MITI〕 I)               AIンC2/2017           Dcfcrrcd  l

03 102017                          1

HQ「HC               RIン A Irilc              ‐1´ ic.No/Datc:0310809287  Defcr Datc: |
49‐
:01/81/050/00512/AM17/    :o3/94/040/00742/AM17/    124.H.2016        114H.2017 1

1)ccisiOn : Nc Obscrvcd that applicatiOn fOr the above AA has becn rcferrcd to M()S forl

commcnts,NC dccidcd tO awaitthcir cOmmcnts and dcfcrthc casc.             ‐

′
I｀hc casc stands dcfcrrcd t0 14.11.2017.

Casc No.:38/22/81‐ AI′ C2/2016 1)arty Nanlc:SVAM        IMcct No/Datc:14/81-    status:   |
PACKAGING INDUS′「 RIES   AIン C2/2017          Dcforred
PRIVATIう IンIMITIED       lo3.10.2017                  1

HQ「1lC                 RIッ A FHc                Iン ic.No/1)atc:0510400673  Dcfcr Datc: |
50 :01/81/050/00543//ヽ M17/        :05/24/040/00446//ヽ M17/       08.12.2016              14.112017  1

1)ccision : NC obscrvcd that application fOr thc abovc AA has been referred to MSME forl

colmmcnts.NC dccidcd tO awaitthcir cOmmcnts and dcfcrthc casc.               ‐

′
I｀hc casc stands dcfcrrcd t0 14.11.2017.

Casc No。 :11/25/81-AIJ(〕2/2016 1Party NanlciCOSMOS       Mcct No/Date:14/81-    status:   ‐
1〕NGI′ I｀ 1〕CH PV′ I｀ 1ン

′
I｀D      Alン C2/2017         Dcfcrrcd  l

103 102017                          1

‐HQ Ililc                ‐RIンA「ilc               Iン ic.No/1)atc:3410042745  Defer Datc: |
51 :01/81/050/00606/ノ ル`117/        :34/24/040/00244/ノ Mヽ17/       09122016               14.112017

1)ccisiOn :1ヽ C Obscrvcd that I)IPP dcflciency lcttcr sent to flrm on ll.07.2017.NC dccidedl

lo rcnlind thc flrnl and dcた r thc casc.

13



´
「 hc casc stands defcrrcd to 14.11.2017.

cttc N漁 り2'創―ALCシ

'm6柵 ぶ罐 ‖ t穐 .

Decision : NC obscrved that application for thc abovc AA has bccn rclcrrcd to

comments. NC decided to await thcir commcnts and dclcr thc casc'

'l'hc casc stands dclerrcd to 14.1 1 .2011 '

Case No.:28/ 22/81-1\L,C2l20l6 Party Name:FCl OIr'N Mcct No/l)atc: l4l8 l-
CONNI]CTORS [,IMI'fI]D AI'C2I2OI]

03.10.2017

IIQFilcRl,AIrilel,ic.No/Date:1010059679
-^:01/81/050/00533iAM17/ :10l24lO4OlOOO92lAMl7l 0s'01'2017
)i

Decision : NC observed that application for thc abovc AA has bccn rclcrrcd

comments. NC decided to await their commcnts and dclcr thc casc.

'l'he case stands dcfcrred to 14.11.2017 '

HQ「 ilC
:01/81/050/00524/ノ ヽヽ 417/

casc No.:41/22/81-

AIX32/2016

(〕asc No.:13/25/81-

Al,C2/2016

56 Casc No.:33/2/81-AIフ
C2/2017

RLA Filc

:26/24/040/00019//ヽ Nl1 7/

Pany Namc:VItDANTA
I′ I Ⅳll′ I｀ItI)

N/1cct No/1)atc11 4/81-

Al′C2/2017

03.10.2017

1ッic.No/Datc:2610012779

1512.2016

Mcct No/1)atc:14/81-

ノヽ1´C2/2017

Status:

Dcfcrrcd

I)cたrl)atc:

1411 2017

MSMI〕 br

Status:

Dcfcrrcd

I)cfcr I)atc:

14112017

to ⅣlcitY k)r

Status:
DcI'crrcd

McctNo/Date:14l81- Status:Deferred
Lt.c212017
03.10.2017

Rl,A lrile l'ic'No/t)atc:05 10401091 l)efcr l)atc:
I lQ File

-. :0t/81/050100546lAMl7l :05124104010047711\M171 05.01.2017 t4'11'2017
)4 A has hoon rcl'crrcd to M/o Mitrcs

Decision : NC observed that application for thc abovc AA has bccn rel'crrcd

for comments. NC decided to await their commcnts and dcl'cr thc casc'

'l'he casc stands dcferred to 14. l1 .2017 .

Party Namc:「 C101うN       t｀ 4cct No/1)atcl1 4/8卜     Status:Dcfcn・
cd

CONNECTORSIン IMITItD   
‐
AI,C2/2017

03102017

IIQ File Rl,A F-ile l,ic.No/Date:1010059691 I)cfer Datc:

,, ,oiai)oso/00608/AMt7 t :tOll4lololooogslAMITl 13.01.2017 t4'11'2017

Decision : NC observed that application for the abovc AA has bccn rclerrcd to McitY lor

comments. NC decidcd to await thcir comments and dclcr thc casc'

'l'he case stands deferred to 14.11.2017.

Party Name:VISI IAl. STlllll.S
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HQ Irilc

:01/81/050/00033/ノ
|ヽヽ418/

HQ IrilC

59 :01/81/050/00607//ヽ M17/

RI´A「 ilc
:03/95/040/00691//ヽ M17/

RIンAl'ilc

:34/24/040/00317//ヽ M17/

Palty Nainc:AN」 ANI
′
I｀ 1うCHNOPIン AS′F LTD.

RIン A Ililc

:05/23/040/00512/ノ Mヽ17/

that application for the

.03.10.2017

1ン ic.No/Datc:0310810594  Dcfcr Datc:

118.01.2017              14.11.2017

sent tO nrlll on ll.07.2017.NC dccidcd
l棚為

:tV‖

lド∬::『 t麗 ::s::ndmぉ
yたlcr

′
I｀hc casc stands dcfbrrcd t0 14.II.2017.

Casc No。 :24/2/81‐ AIソ C2/2017  Palty NamcIPRIじ MHCR Mcct No/Datc:14/81-
INDUS′ I｀ ItIAIッ CORPORAT10N AI´C2/2017
Iッ IMI′ I｀ 1〕 I) 03.1020i7

HQ「 ilC                 RIッ A Irilc                Li`:No/batc:o31081676`

57 :01/81/050/00024/ノ ヽヽ 418/       :o3/95/040/00685/AM17/       2_501 2017

1)ccision :N(3 0bscrvcd that application fOr the abovc AA has bcen rcfcrred to

commcnts.NC dccidcd tO awaitthcir cOmmcnts and deferthc casc.

′
I｀hc casc stands dcた rrcd tO 14.ll.2017.

Casc No.:28/2/81-Al,C2/2011- parry Namc:SVAM Mcct No/Date:14/81‐
P^CKACING INDUS

「́ RH〕 S   AIンC2/2017
PRIVA′ I｀ 1う 1ンIMITED 03 102017

I IQ l:ilc Rl.A l;ilc Lic.No/Datc:0 5lo4ot434
,t:01/81/050/00028/nMl8/ :05t24t040t0053ltAMt7t 31.01.20t7

I)ccision : NC obscrvcd that application lor thc abovc AA has becn relerred to
commcnts. NC dccidcd to await their commcnts and defer thc casc.

'l'hc casc stands dcl'crrcd to 14. l l .2017 .

Status:     |

1)cfcrrcd

I)cft・ rI)atc:

14112017  .

MSMI]for‐

Status:

Dcfcrrcd

I)ctrI)atc:

14.11.2017

MSMI]fOr

Casc No.:12/25/81-AI′ (〕2/2016 Party NainciCOSMos
ICNGH｀ I〕(,IIPvT lンTD

Mcct No/Datc:14/8ト

AIッC2/2017
03.102017

1´ic.No/1)atc:3410042906
.02.022017

scnt to flrin on ll.07.2017.

Status:

Dcfcrrcd

I)efcr I)atc:

14112017

NC dccidcdDccision : NC obscrvcd that Dlpp dcficicncv lctter
1o rcmind thc firm and dcfcr thc casc.

'l'hc case stands dclcrrcd to 14. I1.2017.

Casc No.:5/25/81-AI′ C2/2016

HQl'1lC

:01/81/050/00600//ヽ M17/

1)ccisiOn : N(3 0bscrvcd

Mcct No/Datc:14/8ト

AlンC2/2017

03.10.2017

Lic.No/1)ate:0510401503

03022017

abovc AA refcrred to DIPP

Status:

Dcfcrrcd

I)cfcr I)atc:

14112017

(ChCmiCal

一ｂ



Division) for comments. NC decided to await their commcnts and dclcr thc casc'

'l'hc case stands dcfcrred to 14' | 1 ' 
-7017 

'

casc No.:34/2/81-Al」 C2/2017

l'ic'No/Datc:05 1040 1633 l)cl'cr l)atc:
I.lQ Irile R['A ltilc

-.:01/81/050/00034/AM18l:051241040100556l^M|71|4.02.20|714.11.201.7bt"' D..irion : NC observed that rcply of thc firm has bccn rcfcrrcd to I)lll lor commcnts' NC

dccidcd to await thcir commcnts and delbr thc casc'

'l'hc case stands delcrrcd to l4'11'2017'

casc No.:20/2/81-AIJC2/2017  .Party Namc:MANASH KUMAR McctNo/1)atci1 4/81-
Al,C2/20171                    PAUlン
03 10.2017

RLA Irile l'ic'No/l)atc:0210207315 l)cfcr I)atc:

.^ l;?lffirr/00020/AM18 t :02t24to4otoo23st^Mt7t 20.02.20t1 14.1t.2017

o' 
I)..irion : NC obscrvcd that application flor thc abovc AA has bccn rclcrrcd to MSMI: lor

commcnts. NC dccided to await thcir commcnts and dclcr thc casc'

'l'he case stands dcfcrrcd to 14.11'2017 '

Party Namc:VOI]S′「 AI′PINlt

VAlt VKN INDIA P
lン

′
「 D。 (1'ORM itRIン

Y

RIンA「 ilc

:10/24/040/00113//ヽ Nl1 7/

RIンAI'ilc

:10/24/040/00112/ノ N`l1 7/

Mcct No/1)atc:14/8ト

AI′ C2/2017

03.10.2017

Status:
Dcferrcd

Status:
I)efcrred

Status:

I)cfcrrcd

I)cibr I)atc:

14112017

tO McitY ttr

Status:

Dcfcl・ rcd

I)cScr I)atc:

1411 2017

tO McitY%r

case No.:8/2/81¨ AI」C2/2017

HQ Filc

:01/81/050/00008/AM18/

HQ「 ile
:01/81/050/00009/AM18/

漁鮮癖庶需ITH)Xiき棚ν
αW田 ~

.03.102017

Iン iC●NO/1)atc:1010059731

23022017

Mcct No/1)atc:14/81-

AlンC2/2017

103.10.2017

1´ ic No/1)atc:1010059732
‐23022017

D`tisiふ五:漁ё obscrved that applicati6A lも ithc abovc AA has bccn rcた rrcd

commcnts.NC dccidcd tO awaitthcir commcnts and dCibrthc Casc.

´
I｀hc casc stands dcferrcd to 14.11.2017.

casc No.:9/2/81-AI」 C2/2017   .Party Namc:FC1 01tN
CONNI]CTORSI´ Iヽ41TED

64

Decision : NC obscrved that application lor thc abovc AA has bccn rc(brrcd

comments. NC decided to await thcir commcnls and dcl'cr thc casc'

'l'he case stands deferred to 14.ll.2017 .
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RIッ A Irilc

:02/24/040/00222/ノ Mヽ17/

RI′A Filc

:10/24/040/00117//ヽ 4ヽ17/

RI′ A Ililc

:11/24/040/00007/ノ ヽヽ 417/

Pany Namc:PHOIうNIX
INDUSFRH〕S PVT LTD

‐AIッC2/2017
03 102017

1Lic No/1)atc:0210207425

02.03.2017

Status:
Deferred

Status:
II)cfcrrcd

I)ctrl)atc:

14.11 2017

to MSMI]for

Status:
Dcferred

Defer Datc:
14.11.2017

to McitY lor

Status:

Dcfcrrcd

Dcfcr Datc:

1411.2017

Status:
Deferred

‐HQ「 ilC

66 :01/81/050/00021/ノ M`18/

HQ rilc

67 :01/81/050/00010//ヽ M18/

Casc No.:4/2/81-AI′C2/2017   Party Namc:ATC PRECISION  IMcct No/Datc:14/8ト
COMPONItNTS P LTD      IAlン C2/2017

03.102017
‐  HQ「 ilC

65 :01/81/050/00004//ヽ M18/
Itlン A「 ilc
:05/23/040/00496/ノ M`17/

I´ ic No/1)atc:0510401808   1)cfc・ rI)atc:

101.03.2017 14.l1 2017

Decision : NC obscrvcd that application for the above AA has been referred to DIpp
(Chcmical Division) I'or commcnts. NC decided to await thcir comments and defer the casc.

'l'hc casc stands dcl-crrcd to 14.11.2017.

KUMAR McctNo/Datc:14/8トCasc No.:21/2/81-AIッ C2/2017  Party Namc:MANASH
PAUI′

Decision : NC obscrvcd that application for thc above AA has been referred
comments. NC dccidcd to await thcir commcnts and dcler thc casc.

'l'lrc casc stands dclbrrcd ro 14.11.2017.

case No.:10/2/81-Al,c2/2017 Parly Namc:lrcl ollN Meet No/Date:l4l8l-
CONNI]C]'I'ORS I,IMII'I'D AT,C2/2017

03.10.2017

1)ccision : 1ヽ (3 0bscrvcd that application for thc abovc AA has bccn refcrrcd

commcnts.NC dccidcd tO awaitthcir cOmmcnts and dcferthc casc.

′
I｀hc casc stands dcibrrcd tO 14.ll.2017.

Casc No.:5/2/81-AI′C2/2017   Palty Namc:BHARATIIEAVY IMcct No/Datc:14/8ト
I〕 l′ l〕CTRICAlン SIツ IMITI〕 D    AI′ C2/2017

103.10.2017

HQ「 ilC
:01/81/050/00005//ヽ N/418/

Lic.No/Datc:1010059734

09.03.2017

Lic No/1)ate:1110028270

1703.2017

Mcct No/Datc:14/8ト
AlンC2/2017
.03 102017

ot I)ecision : NC obscrvcd that rcply of thc firm had bccn refcrrcd to DI II for comments. DI II
has informcd that l:xpo( Product not matching in earlicr AAs, the applicant may be requested
to subrnit Corc/Coil dimcnsion calculations lrom cxport product rating. NC decided to inl'orm
thc llrm and dcl'cr thc casc.

'l'hc casc stands dclcrrcd to 14.11 .2017 .

69
Casc No.:26/5/81-AIン C2/2017
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RLA lrile l.ic.No/Date:0310812136
I IQ Fite
,o its I iosoloo I 32lAM 1 8/ :03t951040t008s9/AM r 7/ 21 .03 .2017

Decision : NC observed that application for thc abovc AA has bccn rclcrrcd to

comments. NC dccidcd to await thcir comments and dclcr thc casc-

'l'he case stands dcfcrred to 14.11.2017 .

HQ Filc

:01/81/050/00128/ANl18/

HQ「 1lC
:01/81/050/00129//ヽ M18/

Casc No.:10/8/81-ALC2/2017

HQ「 ilC
:01/81/050/00171//ヽ M18/

73 HQ File
101/81/050/00127/AM18/

RLA Filc

:03/95/040/00966/ノ M`17/

Rlン A Filc

:03/95/040/00967/ノ Mヽ17/

RIンA「 1lc

:03/95/040/01025/Aヽ 417/

Mcct No/1)atc:14/81-

Al,C2/2017

03.102017

1ン ic No/1)atc:0310812251

3003.2017

Mcct No/1)atc:14/81-

Al′C2/2017
.03.10.2017

1ッ ic.No/1)atc:0310812250

30.03.2017

I)cncr I)atc:

14112017

MSMl〕 %r

Status:

‐Dcttrrcd

I)cfc・ rI)atci

14112017

MSMI〕 fOr

‐Status:

IDcfcrrcd

I)cfcr l)atc:

14112017

to MSMI〕 for

Status:
l)cferrcd

Defbr I)atc:
14.11.2011

had not bccn

lbrward thrcc

Status:

1)cfcrrcd

I)cfcr l)atc:

14.112017

tO MΘS for

casc No.:22/5/81-AlJC2/2017   Party NamciSHREI〕
―JI

POヽVERIン INItS

70

Decision : NC observed that application lor thc abovc AA has been rclcrrcd to

comments. NC dccided to await their comments and dclcr thc casc'

'l'hc case stands deferred to 14.1 | .2011 .

Casc No.:23/5/81-Al′ C2/2017  Party Namc:SHRI〕 1〕
―JI

POヽVERI′ INI〕 S

Dccision : NC obscrved that application lor thc abovc AA has bcctt rcfcrrcd

commcnts. NC decided to await thcir commcnts and dclcr thc casc.

'l'hc casc stands dcferred to I 4.11 .2017 .

Party Name:Mli'l'Al, POR'I'. Mcct No/l)atc: l4l81-

RIン A Irilc

IAlッC2/2017
.03.102017

1′ ic.No/1)atc:0310812320

:03/95/040/01027/ノ ヽヽ 417/ 31 03.2017

Decision : NC observcd that hard copy of thC application for thc abovc Aノ
｀

rcccivcd from the RA,Mumbaio NC decidcd to rcqucstthc RA,conccrncd to

set of application along、 vith rclatcd documcnts and dcfcr thc casc.

′
「hc casc stands dcfcrrcd to 14.11.2017.

cascヽ 。.:'1/5/81-Ai」 c'/2011  Pa■ y NamcIPIIOINIX I'OHンS  MCCt No/Datc:14/8ト
IPVT LTD               Alン C2/2017

03.102017

1′ ic.No/Datc:0310812355

04.042017

Decision : NC observcd tftat application for the'abovc AA has bccrl rclcrrcd

comments. NC decided to await thcir comments and dcl'cr thc casc.
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′
I｀hc casc stands dctrrcd to 14.11.2017.

Casc No.:6/8/81-ALC2/2017   Party Namc:ME′ I｀AIン POR′ I｀.  IMcct No/Datc:14/81‐

HQ「 ilC
:01/81/050/00167//ヽ M18/

HQ「 ilC
:01/81/050/00168//ヽ M18/

HQ IrilC

:01/81/050/00169//ヽ M18/

HQ IrilC

77 :01/81/050/00170/AM18/

RIッ A「 ilc

:03/95/040/00009/AM18/

RIン A Irilc

:03/95/040/01043//ヽ M17/

RIンA「 1lc
i03/95/040/00008/AM18/

RIン A Irilc

:03/95/040/00037/AM18/

IALC2/2017
03.102017

1ン iC●No/Datc:0310812422

1004.2017

Sta tus:
Deferred

Dcfer Datc:
14.1I .2017

had not bccn
Ibrward three

Status:
Deferred

Defer Date:
14.t t .2017

had not bccn
forward thrcc

Status:
Deferrcd

Dclcr l)atc:
14.11.2017

had not bccn
forward thrce

Status:
Deferred

Dcfcr Datc:
14.11.2017

had not bccn
forward three

74 Dccision : NC obscrvcd that hard copy of thc application for the above AA
rcccivcd I'rom the I{A, Mumbai. NC decidcd to request the RA, concerned to
sct ol-application alongwith rclatcd documcnts and defcr the casc.

'l'hc case stands delcrrcd to 14. 1l .2017 .

(lase No.:7/8 l8l-Ll,C2l20l7 Pa(y Namc:Mlil'n L POR'I'. Mecr No/Date: l4l8 l-
AlンC2/2017
03.10.2017

Lic.No/1)atc:0310812420

10.04.2017

75 Dccision:NC obscrvca that hard copy of thc application for the abovc AA

rcccivcd from thc RA,Ⅳ lumbai.N(〕 dccidcd to rcqucst thc RA,concerncd to
sct ofapplication alongwith rclatcd documents and dcfcrthc casc.

′
l｀hc casc stands dcfcrrcd t0 14.11.2017.

Casc No.:8/8/81-AI」 C2/2017   Palty Nanlc:MI〕 TAIン POtI｀.   Mcct No/Datc:14/8ト
AIッC2/2017

03 10.2017

1ン ic No/Datc:0310812421

10042017
76 1)ccision : ]NC obscrvcd that hard copy of thc application for thc above AA

rcccivcd fl・om thc RA,レlumbai.NC dccidcd to rcqucstthc RA,concerncd to
sct ofapplication along、 vith rclatcd documcnts and defcr thc casc.

・
I｀hc casc stands dcfcrrcd to 14.ll.2017.

Casc No.:9/8/81-AI′C2/2017   Palty Namc:MItTAIン PORl｀    Mcct No/Datc:14/81‐
AlンC2/2017

03 10.2017

1ン ic.No/1)atc:0310812603

19.042017

Decision : NC obscrvcd that hard copy of thc application for the abovc AA
reccivcd lrom thc Ii.A, Mumbai. NC dccidcd to request thc I{A, concerned to
sct ol'applicatiorr alongwith relatcd documcnts and dcl'cr thc casc.
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'fhc casc stands dcfcrred to 14.11.2017 .

Case No.:171 5t8l-ALCzl2Oll Party Name:SVAM Mcet No/t)ate: l4i 8 l-

PACKAGING INDUSTRIIIS /\l'C2120\1
PRIVA′ I｀ Elン 1ヽ41TED 03 10.2017

RLA l.ile l.ic'No/Date:0510402276IIQ Irile

-^:01/81/050i00123i4M18/ :051241040100028/AMl8/ 20'04'2017
/U

Decision : NC obserr.d thut application lor thc abovc AA has bccn rclcrrcd to

commcnts. NC dccided to await thcir commcnts and dclcr thc casc'

'l'hc casc stands deferred to 14.1 1 .2017 .

Case No.:3/8 l8l-Al,C2l20l1 Party Namc:MIifAL POR'I" Mcct No/Datc: l4l81-
1\1.C212011
03.10.2017

IIQFileRl,Alrilcl,ic.NoiDatc:0310812754
:0 I /8 I /050/001 64lAM I 8/ :031951040100057/AM 1 8/ 2s '04 '2017

Decision : NC obscrvcd that hard copy of the application lor thc abovc AA

received from the RA, Mumbai. NC decidcd to rcqucst thc I{A, conccrncd to

sct of application alongwith rclatcd documcnts and dclcr thc casc'

'l'hc case stands dcferrcd to 14.11.2017.

Casc No.:4/8/81-AlJC2/2017

HQ Filc

101/81/050/00165/Aヽ 418/

RLA Filc

:03/95/040/00058//ヽ M18/

AlッC2/2017

03 10.2017

1ッic.No/Datc:0310812757

2504.2017

Status:

Dcferrcd

Dcrcr Datci

14.11.2017

MSMI]%r

Status:
Dcferred

I)cler I)atc:
| 4.1 | .2017

had not bccn

lorward thrcc

Status:
Dcferred

Dcfer Datc:
l4.t\.20t1

had not bccn

lorward thrce
80 D""ision : NC obscrvcd that hard copy of thc applicatio, for thc abovc AA

rcceivcd lrom the I{A, Mumbai. NC decided to rcqucst thc IlA, conccrncd to

sct of application alongwith rclatcd documcnts and dcl'cr thc casc.

'l'he case stands delerred to 14. 11.2017 .

Case No.:5/g lgl-LL,C2l20l7 Party Namc:Mef'nt, pOnf. Mcct No/Datc: l4l8 l- Status: Deferrcd
At.c2l2017
03. I 0.201 7

IIe File RLA Filc l.ic.No/l)atc:0i10812782 l)cfcr l)atc:

:01781/0s0/00166/AM I 8/ :031951040100059/AM I 8/ 2s.04.2017 | 4.11 .2017

8l Decision : NC obscrved that hard copy of thc application for thc abovc AA had not bccn

rcceived from the RA, Mumbai. NC decided to rcqucst thc I{A, conccrncd to lorward threc

sct of application alongwith related documents and dclbr thc casc.

'['he case stands dcferred to 14. | 1 .2017 .
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(〕asc NO.:29/5/81-

AIJC2/2017

HQ IFilC

Pa責y Namc:PARAM
INDUS′ I｀RH〕 S

RIン A Irilc

Casc No.:28/5/81-Al,C2/2017 Pany Namc:PARAM
INDUS・ FRH〕 S

HQ IlilC RIッA「 ilc

‐Mcct No/Datc:14/8卜 ALC2/2017   RcicctCd.03102017                       1

1Lic.No/Datc:0310812841        1

Mcct No/1)atc:14/8ト

ALC2/2017
03 102017

1ン iC●No/Datc:0310812943

Approvcd

Mcct No/1)atc:14/81-

AIンC2/2017

:01/81i050i00135/AMl8/ :03/95/040100044lAMtBl 26.04.2017

I)ecision :\('notcd that I)lPP dcficicncy lcttcr datcd 30.05.2017 lollowcd with rcmindcr
datcd I 4.08.2017 scnt to firm. Sincc, no rcply was rcccivcd from the company despitc
rcmindcr, thc comrniltcc dccidcd to rcject the casc with dircction to company to pay customs
duty & applicablc intcrcst lor llOI)C.

i{A may takc suitablc conscqucntia[ action accordingly.

:01/81/050/00134/ノ Nヽ/418/     :03/95/040/00079//ヽ M18/      28.04.2017                  1

Dccision:NC dccidcd to ratify thc norms for thc abovc AA as pcr DIPP commcnts宙 dc
thcir〔 JO No.12/70/2017-′ FSW/83 datcd 03.10.2017 as undcr:                            ‐

l.Words“ Sizc 148 mm(W)X1255 mm(Iノ)Xl.5 mm(1｀ hiCk)"may bc sufflxcd wlh thc
dcscription ofcxport itcllls at SI.No.12ヽ 2.                                     |
2.Quantity of cxport itcms at Sl.No.l&2 may also be spccined as 10000 Nos.&|
162501ヽ os.rcspcctivcly in addition to thcir wcights.

3. Itcms ofimport sha‖ bc``Prirnc"only and import of``Sccondary" may not bc aHo、 vcd.   
‐

4.Words“・I｀hickncss:l.5 inm''lnay bc sufflxcd with thc dcscription ofimpolt itcms at SI. |
No.l&2.

・ m‖帆螺:11胤、.ヽ.1思肥ζ枕犠c踊灘1∬arJ9甲
K3

6蹄
[‖羊1轟翼呈::占胤tl.遮.;器撲i嘗お1及::』;器 s品『

J9KぃノK卜 ‐

It/ヽ may takc suitablc conscclucntial action accordingly.

Casc No.:2/8/81-AI′ C2/2017 Pany Namc:MIt′ I｀Alン PORT.  Mcct No/1)atc:14/81-ALC2/2017.Status:   ‐

03.10.2017                     ‐Dcfcrrcd   l

HQ「Hc               RI′A Filc               Iン ic No/1)atc:0310812942      ‐Dcfc・r Datc:
:01/81/050/00163//ヽ |ヽ418/     :03/95/040/00078//ヽ M18/      28.04.2017                   14.11.2017 1

1)ccision : 1ヽ C obscrvcd that hard copy of thc application for thc abovc AA had not becnl

rcccivcd fl・ om thc RA,Mumbaio NC dccided to rcqucst thc RA,conccrned to forward thrcc‐

sct ofapplication alongwith rclatcd documcnts and dcfcrthc casc.                        |

′
Fhc casc stands dcfcrrcd to 14.ll。 2017.

85 Casc No.:8/5/81-AI′
C2/2017  Pany Namc:I↑ U」 IKU RA

AUT()MO′ 1｀ lVI〕 INDIA

21
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PRIVA′「 EIノIMITED       03 10.2017

1ンic No/1)atc:3110066713 Dctr Datc:

1諦厨児5υ0011″AMly  跳先:記iO/0000_3/AMlν   01.05.2017     14.H.2017
Dtciζ 16n iヽこ 66ζ 8:↓6a that五|lli3農 1。Af。 :iAさ abovc AA has bccn rcfcrrcd to I)IPP for

淵TWTtti£脱電illlT:1鵠ぶ首fl露F滞器1∬:鶴
lttW税
∬

: NC observed that DIPP deficicncy lettcr scnt to ['irm on

send a rcmindcr the firm and dcfcr thc casc.

'l'hc casc stands dclcrrcd to I 4.11 .2017 .

Status:

Dcfcl・ rcd

l)cfcr l)atc:

1411.2017

NC dccidcd

'l'he case stands deferred to 14.11.2017.

Casc No.:8/11/81-ALC2/2017  Palty Namc:PARAM        MCCt NO/1)atc:14/8卜     StatuS:

INDUSTRIItS              Alン C2/2017            Dcfcl・ 1・cd

03 102017

1ン ic No/1)atc:0310813249   1)clcr l)atc:HQ Filc              RI′ AI:ilc

88 01/81/050/00246/AM18/    :03/95/040/0,112/AM18/     12052017         14H2017
1)ccision :NC obscrvcd that I)IPP dc「 lcicncy lcttcr scnt to lirm oll 1 8 09.2017.卜 (C dccidcd

`^_^^月 ^´ ハー :A月 Or+LO■ r_● nЯ バ OfOr thO r,qρ            ・

to send a reminder the firm and defer the case.

The case stands deferred to 14.11.2017.

Casc No.:9/11/81-Al,C2/2017  Party Namc:DIAMOND      MCCt No/Datc:14/8卜
    Status:

1うNGINIう1]RING(CHI〕 NNAl)  AI′ (12/2017         Dcfcl・ 1・cd

Pヽ′
′
「 1ン

′
I｀ 1)                    03 102017

1′ ic No/1)atc:0410163049   1)crcr l)atc:HQ 17ilC                RIン A「 ilc

101/81/050/00247//ヽ Ⅳl1 8/       :04/24/040/00013/ノ Nヽl1 8/       02052017               14112017

89

Casc No.:7/11/81-AI」 C2/2017

HQ IrilC

:01/81/050/00245//ヽ M18/

‐RIンA「 ilc

:03/95/040/00155/AM18/

1´ ic No/Datc:0310813563  DcFcr Datc:

25.05.2017               14.112017

22

Mcct No/1)atc:14/81-

AI´C2/2017

03.10.2017



90:01/81/050/00242/AM18/     :03/95/040/00181/AM18/     11606.2017

1)ccision:N(〕 decidcd tO ask thc nrm to subnlitinformation as pcr DIPP

LJ()〕 oヾ.7/361/2017/′ I｀ SW/141 datcd 05.09.2017.

′
l｀hc casc stands dcibrrcd tO 14.ll.2017.

1)ccisiOn :卜 (C Obscrvcd that I)IPP dcflcicncy lctter scnt

to scnd a rcnlinder thc Arrll and dcfcr thc casc.

′
I｀hc casc stands dcた rrcd t0 14.11.2017.

Casc No.:4/11/81-AI,C2/2017  Party Namc:NICOMET

INDUS′ FRH〕 SIンTD

HQl'ilC RIンAl'ilc

Casc No.:5/11/81-AIッ C2/2017  Party Namc:NICOMET
INDUS′ I｀RHtS LンTD

to「lrm on 18.09.2017.NC dccided

Mcct No/Date:14/8ト

AIンC2/2017

03 10.2017

Lic No/1)atc:0310814032

Status:

Dcfcrrcd

Dcfc・r Datc:

1411.2017

(Chemical Division)

Sta tus:
Del'errcd

Status:

IDcfcrrcd

lDcFcr Datc:

14112017

NC dccidcd

HQ「 ilc

91 :01/81/050/00243/AM18/

RIッA「 ilc

:03/95/040/00183//ヽ シ118/

RI′ AI'ilc

:03/95/040/00237/Aヽ /118/

‐Mcct No/Datc:14/8ト

AI′C2/2017

03 102017

Mcct No/Datc:14/8ト

IAIンC2/2017
.03.102017

1′ ic.No/1)atc:o310814090

19.06.2017

scnt to flrin on 18.09.2017.

Lic No/Datc:0310814030  Dcfc・ r Datc:
16.062017 11411.2017

Dccision:NC dccidcd tO ask thc Arm to submitinformation as pcr DIPP(Chemical I)i宙 sion)
t」 ()No.7/361/2017/′ I｀ SW/141 datcd 05.09.2017.

′
I｀hc casc stands dcibrrcd tO 14.11.2017.

Casc No。 :6/11/81-A1/C2/2017  Party Namc:PARAM
INDUS′ FRHtS

HQI↑ ilC

92 :01/81/050/00244/ノ Mヽ18/

Decision : NC obscrvcd that I)lPI, dcllcicncy lcttcr
to scnd a rcmindcr thc firm and dcl-cr thc casc.

'l'hc casc stands dclbrrcd to 14. 1l .2011 .

Casc No.:1/8/81-ALC2/2017   1)arty Namc:PONDY OXIDI]S
AND CHIう MICAI′ Slン IMITED

HQl'ilC RIン A Filc

93 :01/81/050/00162/ノ
Mヽ18/        :04/24/040/00043//ヽ M18/

1)ccision:N(〕 notcd that hard copy ofthe application not

dccidcd tO scnd a rclllindcr and dcibr thc casc.

′
Fhc casc stands dcibrrcd to 14.11.2017.

Mcct No/Datc:14/8ト

AL(〕 2/2017

103.102017

1Lic.No/1)atc:0410163268

21.06.2017

rcccivcd from thc RA,

Status:

Dcfcrrcd

lDcfcr Datc:

14112017

Chcnnai.NC
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Case No.:13/llt8l.ALC2l20l7 PartyName:JINDAI, SAW McetNo/Datc:14/81- Status:

LIMITTiD tiff::,'l 
Deferrcd

I IQ F-ile Rl.A Filc l',ic'Noi Datc:O 510403225 Dcfcr I)atc:

no,oilsi)os0/002st/AMt8/ ,ostztto+otoo123/AMl8/ 23'06'2017 14'tt'2011

Decision: NC observed that DIPP deficicncy lctter scntto firm on 18.09.2017' NC dccidcd

to scnd a rcminder the firm and dcfcr the casc'

'fhc case stands dcferred to 14.11.2017 .

Case No.:14/ lllSl-ALc2lz[ll Party Name:Klil INDUS.I.RII:S Mcct No/l)ate:14/81- Status:

LIMI'I'DD Ll'C2lZOl7 Deferred

03. 10.20 I 7

lIQFileIRLAIlileLic.No/Date:0510403355I)cfcrl)atc:
,, ,oilattos 0too25ztAMtBt :051231040100138/AMl8/ o7 '07 '2011 14'11'2017

I)ecision : NC observed that DIPP deiiciency letter scnt to firm on 18.09.2017' NC dccidcd

to send a reminder the firm and dcfer the case'

'l'he case stands deferred to 14.11-2017.

Casc No.:16/ lllgl-ALcyr2lli Party Name:Kl'll INDUSI'RIlis Mcct No/l)atc:14/8 l- Status:

l.lMI'l'ED Al'CZl2}l7 I)eferred

03.10.2017

Rl'A File l'ic'No/Date:0510403354 I)efcr Datc:
tlQ File

,ru,oiltiios0/00254/AMl8/ :05123104010012s/nMl8/ 01.01.2017 t4'1t'20t1

f)ecision : NC obscrved that DIPP dcficicncy lcttcr scnt to firm on 18.09.2017. NC dccidcd

, to send a reminder the firm and defer the case'

T'he case stands deferred to 14.11-2017.

Case No.:t5/ lltSl-ALCZlzI1l Party Name:KI'll INDUSI'RIIiS Mcct No/l)atc:14/8 l- Status:

LIMII'ED Ll'C212011 Deferred

03.10.2017

I IQ Irile RLA Irile l,ic.No/Datc:05 10403376 Dcl-cr [)atc:

,r,oiriiios0/002s3/AMl8i :05t23t040t001s0/AM18/ t2.07.2017 t4'tt'2017

Decision : NC observcd that DIPP deficiency lcttcr scnt to firm on 18.09.2017. NC dccidcd

to scnd a reminder the firm and dcfcr the casc'

'l'he casc stands defcrrcd to 14.l1 .2017 '

Case No.:l/l llSl-ALC2lzIll Party Name:APAR Mect No/l)atc: l4i 8 l- Approved

INDIJSI'RII]S LIMII'I]D AI'C212017
03.i0.2017

98

IIQ File RLA lrilc l,ic.NoiDatc:0310814921

:01/81/050/0023glA||/l|81:o3/941040100303/AM18/3|.07.2017
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Dccision : NC dccidcd to ratify thc norms for the abovc AA as per DIPP comments vide
thcir tJO No.l2l70l20l7-'t'SWl98 datcd 03.10.2017 as under:

1. Nct Wcightsof 42.68 M'l',33.230 M]',2.942M]',6.291 M'l',21.896 MT, 12.558 MT
& 0.921 M'l'. r-nay bc spccificd with thc quantities of export products from Sl. No I to 7
rcspcctivcly.

2. Words "Coppcr Conductor" may bc suffixcd with the dcscription of export itcms at Sl.
No. I &2.

3. Quantity ol- import itcm at Sl. No I viz. Coppcr Wirc ltod(S mm dia)(lr.C. Grade) may
bc allowcd as applicd lor i.c.69204.04 Kgs. as 1.01 Kgs./Kg content in the cxport
itcms at Sl. No. 1 to 7.

4. Quantitics of import item at Sl. No. 2 viz. XLPE Compound may bc allowed as
i.025 Kgs./Kg contcnt in the exporl itcms at Sl. No. 3 to 6, as claimed by the firm.

5. Quantitics of imporl itcm at Sl. No. 3 viz. PVC I{esin may bc allowed as l.0l Kgs./Kg
contcnt in thc cxport itcms at Sl. No. I to 6, as claimed by the firm.

6. Quantitics of import itcm at S[. No. 4 viz. Plasticizcr(DoP) may bc allowcd as
l.0l Kgs./Kg conlcnt in thc export items at Sl. No. 1 to 6, as claimed by the firm.

RA may takc suitablc conscqucnlial action accordingly.

()f■ inc Agcnda of】/1ccting No。 14/81 datcd 03.10.2017

ёatど 6ヽ.AttL iぅ4  1M/S.cARCI′ 0・ I｀ 1〕CHNICAIン PIフAS′ I｀ICS(P)LTD.
Mccting No. l4lti I IHQ「 ilC NO.:01/81/162/0043/AM'14/1)1]S― I1/
I Datcd:-03.10.2017 1 RI.A File No.:1/02/2010:110U:CSI]Z/

1下

`可

1611丁
=~~l ri支
顧昴。f scrap/wastagc norms.

Dccision : NC obscrvcd that application l'or thc abovc AA has bcen refcrrcd to c&pc for
commcnts. NC dccidccl to arvait thcir comments and dcfer the casc.

I

| 
'l'hc casc stands dcficrrcd to l4-_l I .20\7:

t00
i Casc No.AR― 195  1M/S,MC COM INDUS・ I｀RII]S(INDIA)PRIVATE 1フ I ⅣII・ I｀ 1〕 I)

I MCCting No.14ィ 81 111Q lillCNO・ :O1/81/50/00447/AM14/DI〕 S.I1/

I Datcd卜 03.10.2017  1RI A「 ilc No:03/95/040/00616/AM14

I SuttCCt:         Itatincation of norms in rcspcct of Advancc Authorization No.
1                  1 0310756576 datcd 01.11.2013.
「Ь

“

igi31「

~雨
ё葛戻書↓cd that application for thc abovc AA has bcen referred to MSME for

corllrrcnts. rr-C dccidcd 1o await thcir cornments and defer the casc.

99

'['hc casc stands dclcrrcd to 14. 11 .2017 .
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McctinR No.14/81

Casc No.AR-196

I)atcd:-03.10.2017

Subject:

Decision : NC

commcnts. NC

datcd 17.02.2010.

"b;fi.dth^t;@"
decidcd to await thcir commcnts and dclcr

Authorization lヽ o.0510258719

AA has bccn rclcrrcd to C&P(l lbr

thc casc.

RLA lrilc No.:05/24/040/00460/AM10/

1rixation of norms in rcspcct of Advancc

つ
４
（
υ

'l'hc case stands deferrcd to 1.2017.

IIQ l■しヽ
「
百面π而石5t匹亜亜亘公Ylコ /12二SlI1/

RLA File No.:07/24/040/00250/AM15/~
in rcspcct of advanccSubject: Moditlcation/amcndmcnt ol' ratillcd norms

Ш ¨
…
螢。コ19d29.p2914・

1)ccision i NC obt.rued that application for thc abovc AA has bccn rcたrrcd to(〕 &P(〕 lbr

commcnts. NC decidcd to await thcir commcnts and dclbr thc casc'

'fhc case stands dcferrcd to

Casc No.AR… 200 M/S.CROMPTON GREAVI]SI′ Iヽ41TIうD
而 L¬豆戸雨フ81/050/00505/AM15/1)l〕 S― IY

Sub.iect: No. Advancc

Authorisation No.0310789692 datcd 26.09.2014.
一― ――――一

―
           ~~― ―――          ――――~~―

         )17 scnt to 「lrm.N(〕 dccidcd toDccision :NC noted that I)III dcflcicncy lettcr dated 09.08.2C

scnd a reminder and defer thc casc.

'l'hc case stands delerred to 14.11.2011.

104

Casc No.AIt-202 M/S.I)1〕 IノPIH CONNltCTION SYS′ I｀ 1〕 MS PRIVA′ I｀ 1〕

HQJ1lLNOJp1/81/050/00103ィハM164⊇ ll§
-llイ

Rl´ A rile N。 .:lo/24/040/00135/AMi5
No. 14/81

Fixation of norrns in rcspcct of advancc authorization no.

dated 25.03.2015.

RLA Filc No.:03/94/040/00268/ANl15/

「 ixation of norms in rcspect of/ヽ
dvancc Authorization

NC observcd that application for thc abovc

NC dccidcd to await thcir commcnts and dclcr

1010059079

AA has bccn rcl'crr"d to C&PC lor

thc casc.

03.10.2017

n..iii* 
'

comments.

Casc No.AR-199
Mccting No.14/81
1)atcd:-03.10.2017

_yp
Datcd:-03.10.2017

'l'hc casc slands dcferrcd to

26
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|

Lu_qsg lo.4l1_2_u-i , M/S. r:CI OtiN CONNECI.ORS t.tMr.ftjr)
p\{cc1iqg\_T{rs_r _ i trq-rflq "_oirsmf
l l)arqdi Q lq:2gt'l, 1 nqn ryi No .: tMlsuh.iecl: lFixationofnor,n.@rffi
|            l dated 26.09.2014.
I Dccision:NC obscrvcd that application for thc abOvc AA has bccn rcfcrrcd to McitY%r

I Collnlmcnts.NC dccidcd tO awaitthcir commcnts and dcfcrthc casc.

|′
I｀hC Casc_,“ nd,d9●

:「
Cd 10 14・ 11・ 2017:

106

1(〕asc No.AR-204

1 yccting、 9‐ 14イ11
1 1)atcd:-03.10.2017

l dated 13.04.2015.

F ixati., ol' r,,r'n

l)ccision: N(i obscrvccl that applicatiorr lor thc abovc nA has bccn rcferred to MeitY lor
commcnts. NC dccidcd to await thcir commcnts and dcfer the casc.

'l'hc casc stands dcl-crrcd to 14. I I .2011 .

IM/S.VINI〕 Y CORPORATION PRIVATI]Iン IMITED
IIQ「 ilC XO.:o1/81/b50′ り0017/AM15/i5FisLi7

|!,|lb:「01:「

~6レ

O17~|に IXJiilcヽ

`ib'繭

五う近薔城れ商
i Modification/amcndmenid ror*s in rc.p..t or-or*." urtt,*irution
l no.051037801l dated 03.02.2014

I)ccision: 卜I(3 0bscrvcd that applicatiOn for thc abovc AA has bccn refcrrcd tO McitY for
commcnts. n\c dccidcd to await thcir commcnts and dcfer the casc.

'l'hc casc stands dcfcrrcd to 14.11.2017.

IM/S.´ I｀ I〕XMA(〕 O RAHン &l〕NGINI]l]RING Iン IMI′ I｀ED
HQ IrilC No.:O1/81/050/00125/AMTち 7DliSniア
RlッA「 ile NO.:o2/24/040/00138/AM14/

|

Ratiflcation Of norms in rcspcct advancc authOrizatiOn no.0210196856
dated 26.11.2013.

that applicatiOn fOr the above AA was rcferrcd tO DIPP fOr cOmments.

r08
, (lrr. fo. nn- 206 

-

' 
Mccting No. !4181

i t)atcd:- 03.10.2017
Su b.ject:

I Dccision:N(〕 Obscrvcd

27

IM/S.IrcI OI〕 N CONNECTORSIン IⅣII′ I｀ED

ItLA lfile NO.:10/24/040/00140/AM15/

|



I)IPP has informcd

DHI commcnts and

illat lna[bi 60■&Aζ i51「 ёヽ dc・ cidcd to lorward thc application again to

defcr thc casc.

'l'hc case stands deferred to 1。2017.

良OLS INDIA PRIVATE LIN711TED

HO Filc No.:O1/81/050/00420/AM14/DES.I1/

革itiliFず∵可丁丁丁丁¬
tt詑:::[ギ

==上
望
=ゴ
土生上___1二

祥責iili諄き

'ま

tiレ:言fまi『澪iill二五T~晨 xさcl~Tも iぶξ
~iA  rdsiこ

ごt~oF~acll五 nきさ

- I auth,.rrization no. -l I 10061 l-18 dated l2.l l'l()l-l'
Decision: NC observ.t tf',it apptication foi tn. ubor. AA has bccn rcl'crrcd to McitY for

commenls. NC decided to await their comments and delcr thc casc'

stands deferred to l4.l

10

Casc No.AR-208 M/S.AIン S・ 1｀OM PROJEC′ I｀ S INI

Mccting No.14/81 HQ Filc No.:01/81/050/005151

Datcd:-03.10.2017 Rl,A「 ile No.:03/94/040/0103

Subject: Ratiflcation ofNorms ol'Advan

29.02.2012.

Decision: NC notcd that DIII dcftcicncy lctter datcd

scnd a reminder and defer thc case.

'l'hc casc stands dcferred to 14.11.2017-: --

)IA Iノ I卜41Tl〕D
AM12/1)l〕 S.H/

3/AM12/
cc Authorizttionヽ o.0310683926 dttcd

22.08.2017 scnt 10 ilrm.ヽ C dCCidcd tO

M/s.マ NDHYA TELELINKttLlM11・ ED l_

Authorization No

1110027518 dated 10.OQJり IL  ____
面扉雨扇面高i fOr thc abovc AA has bccn rcたrrcd to McitY ibr

comments. NC decided to await their comments and dcfcr thc casc.

'l'hc case stands dcfcrrcd to 1.2017.

Ｉ

Ｊ

Casc No.AR-207
Mccting No.14/81
I)atcd:-03.10.2017

1

Casc No.AR-209
Ⅳlccting No. 14/81

Datcd:¨ 03.10.2017

M/S.Mlう
′
FAI′ POIt′ 1｀

NO. 14/81 HO lrilC:01/81/050/00123/AM17/Dl〕 s-l1/

|

ISubiect:

l12



Sub.jcct: I MOdincation of ixcd norms in respect of advance authorization no.

M/S.TRIVI〕 NI Al〕 RONAUTICS PRIVATI]Iフ IMITED,TUMKUR
HQ IrilC NO:01/81/061/00002/AM18/DES― I1/

(〕 SI〕Z Irilc No.1/43/2008:1]()U:CSI]Z/403/

t',ry!qi", ,ol-ryrap{yq{qge no..s on .cgular 1000/01う OtJ.

I)ecision: NC obscrvcd that application lbr the above AA has been referred to MSMIr for
commcnts. NC dccidcd to await thcir commcnts and defcr the casc.
I'lrc casc stands dclcrrcd to 14. 1l .2017 .

M/S.ABIR INIPItAS・ I｀ Iヽ UCTURI〕 PRIVATl]Iン IMITI]D
HQ IrilC NO:01/81/050/00213/AMH/DES― I1/

ItIン A Irilc lヽ o:05/23/040/00230/AM10/
, Modification of ratificd norms in respcct of Advancc Authorization
I No.0510261567 datcd 31.03.2010.

1)ccision: N(〕 1lotcd that I)IPP dcflcicncy lettcr scnt to flrln on 09.08.2017. NC decidcd to

scnd a rcmindcr to firm and dclcr thc casc.

'l'hc casc stands dclcrrcd to 14. 1l .2017 .

l13

(〕asc No.AR-215  1
ⅣIcctin3 No.14/81   1

1)atcd:-03.10.2017   1

0り切99L__  ____1

M/S.BHARAT III]AVY EIン ECTRICAIン SI′ IMITL〕D
IHQ「 ilC NO:O1/81/050/00578/AM10/DI]S― I1/
I I｀ Iノ /｀ Irilc]ヽ o:05/23/040/00176//ヽ Ⅳl1 0/

r l{atification ol norms in respcct of Advance Authorization No.
1 0510259435 datcd 25.02.2010.

I)ecision: NC obscrvcd that application for the above AA has been referred to DIII
commcnts. NC dccidcd to await thcir commcnts and defcr thc casc.

for

'l'hc casc stands dclcrrcd to 14.11.2017.

IM/S.BHARATIIEAVY EIフ ECTRICAlソ S LIMITED
HQ lrilC NO:01/81/050/00302/AM12/Dl〕 S― I1/

I ItI′ A Irilc lヽ o:05/23/040/00199/AM12/

‖5

Casc No.AR-217
ⅣIccting No.14/81

1)atcd:-03.10.2017

SuliCCt:

29

1 1)ccision: N(〕 Obscrvcd that(〕 olnincnts of DIPP undcr cxarnination.Accordingly,casc dctrred

to 14.ll.2017.

116

I Casc No.AR-219

1ヽ49Cti,3｀ 9114イ 81

I I)atcd:-03.10.2017



Sub.icct: Rati「lcation of norrns in rcspcct ol- Advancc
:

Authorization No. 
I

0510305231 datcd 14.10.2011.
―――――――――――――――――――――――――――――~――――――――――――――――――――――́―-1-―――_____――――――――――

―――――――――-1-1-― ~~~~~「
F~~~~~―
――――テ:―――

~~~~~-1-― ―~~~~~― -1「―~~~~~――    ――~

Decision: NC observed that application for thc abovc AA has bcen rcFcrrcd to DHI
J

comments. NC dccidcd to await thcir commcnts and dcfcr thc casc'

'l'hc case stands delerred to 1.2017.

正 A ttLNo:05/23/040Ю 0196晏哩2/ __
Sub.iect: Ratification of norms in rcspcct of Advancc Authorization

0510305232 datcd 14.10.2011. ______一 ―
D"ciffi "pplt."tt"" 

fo, th. abovc AA has bcen rcfcrrcd to t)lll 　ヽ^¨̈）
commcnts. NC decided to await thcir comments and dcfcr thc casc.

'l'hc casc stands def'errcd to 1.2017.

Casc No.AR-221 M/S.13HARAT IIEAVY EIソ l〕CTItI(〕 AI′ SIソ IMI′ I｀ I〕D

l10 1rile N。 :01/81/050/00395/AM12/1)1〕 S― Jィ

Dccision: NC
contmcnts. NC

RLA Irilc No:05/23/040/00321/AN412/
Advancc Authorization ヽo.

0510310197 datcd 02.12.2011._  _ ___  _ _

obscrved that application for thc abovc ノ`A has bccn rcFcrrcd to I)I II %r

dccidcd to await thcir commcnts and dcfcr thc casc.

'l'hc case stands deferrcd to 1.2017.

M/S.BHARATIIEAVY EIフ L〕CTRICAIン SIン I)v41TI〕 D

「
ilc No:01/81/050/00020/AⅣ I13/1)I〕 S― H/

RLA IPilc No:05/23/040/00435/ANl12/

Ratification ol' norms in rcspcct ol- Advancc Authorization No.

rclcrrcd to I)l II lor
0510317273 datcd 10.02.2012.

commcnts. NC decided to await their commcnts and dcfer thc casc.

'l'hc case stands dcferrcd to 1.2017.

120

Casc No.AR-227 )/1/S.CR()MPT()N GRIう AVI〕 SIッいИI′ I｀ItD

D*rffi@vcAlhas bccn

Case No.AR-220
ⅣIccting No.14/81

I)atcd:-03.10.2017

Mccting No. 14/81

Dated:-03.10.2017

Casc No.AR-222
Mccting No.14/81

I)atcdi-03.10.2017

Subjcct:

14/81 HQ IrilCh No.:01/81/050/00624/λ M08/Ditゞ iI`

l17

M/S.BHARAT III]AVYI〕 Ll〕 CTRICAIッ SIン Iヽ41Tl〕D

Irilc No:O1/81/050/00293/ノ Ⅳヽl1 2/1)l〕 S― H/ J

I Subject:
I

119

30



Sub.icct:
I IriXation Of nOrms in rcspect of Advance Authorization No.Advancc
I Authorisation lゝ o.0310444382 dated 26.09.2007.

I)ccisiOn:lヽ C Obscrvcd that I)III has askcd thc dctails ofthc ncw inputs and、 vhat is dOnc with
thc otd/ carlicr fittings lor fixatiorr olnorms. NC dccided to remind the firm and deler the casc.

'l'hc casc stands dcfcrrcd ro 14.11.2017.

121

I Casc No.AR-228 ,M/S.HINDAI′ CO INDUS´ I｀ RIES LノIMITI]D

I V99118N21 14/81_l IIQ「 ilC NO.:01/81/050/00440/AM16/1)I]S―

I)ccision: N(〕 Obscrvcd that applicatiOn fOr thc abovc ノヽA has bcen rcfcrrcd to DIPP

commcnls. NC dccidcd to await thcir commcnts and delcr thc casc.

'l'hc casc stands dclcrrcd to 14.11.2017.

I V991lJ8が 21_14/81_J llQ_111■ 2ヽ11_pl経 1/050/00440/AM16/1)I]S― H/
1)atcd:-03.10.2017 1 RIレ A lrile N().:34/24/040/00171/AM15/

1 SuttCati  ~   
―
 I M6dttcttf6A 6r rat而蔦語扇了而可戻面憂百ざFAdvance AuthoHza」 on No.

I                  1 3410040605 datcd 08.10.2014.
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1 Casc No.AR-231

[yC9tⅢ3螢9114`§ L
I I)atCdi-03.10.2017

1 SuttCCt:

I Dccision: NC dccidcd

M/S.MARINO CABIン l〕 S INDIA PRIVATI〕 Iフ IMI′ I｀ 1〕D
HQ IrilC NO:01/81/050/00382/AM17/DI〕 S― I1/
ItIン A Irilc lヽ o:05/24/040/00242/ノ Mヽ17/
Modification of ratified norms in respcct of Advance authoiization
oヽ.0510399551 datcd 24.08.2016.

to ask thc llrm to submitinformation as pcr DIPP UO No。 12/70/2017-
|´ I｀SW/231… A/1t datcd o3 .10.2017 as undcr:

Ilcply submittcd by rhc firm vidc thcir lcttcr datcd 2910812017 has bccn peruscd
which is not complctc/propcr and thcy nray bc asked to submit thc lollowing inl.ormation:

QLrantitics of cablcs in Kms, corrduclor sizc wisc.
I)ctailcd calculations lor thc rccluircmcnt of cach raw matcrial, export product wisc
supporlcd by thc cross scclional diagram of thc cablc/Iluyers data sheei.
Nct wcight pcr KM of cach Cablc.
Matcrial balancing viz. nct contcnt of cach importcd and indigcnous input, cxport product
wisc, pcr KM olcxport product.
'l'otal rcquircmcnt of cach raw matcrial, cxport product wisc, in a tabular form.

l illlC 91,C,11,り ,OC● rrCd tO 14.‖ .2017.
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1 Casc No.AR-243 IM/S.APAR INDUS′ I｀ RII〕 SIノ IMI′ I｀ I]D
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I I)atcd:-03.10.2017 IRLA F｀ ilc No.:03/94/040/00634/AM08/

|



Irilc:O1/81/050/00603/AM17/Dl〕 S― I1/

RLA lilc:34/24/040/00295/AM17/Datcd:-03.10.2017
Modigcatlon of flxcd norrns in rcspcct of advancc authorization no.

3410042884 datcd 24.01.2017.

Dccision: NC obscrved that I)IPP dcflcicncy lcttcr datcd
i15のδlη scntto Arm.NC dccidcd

to await rcply of the firm and dclcr the casc'

'l'he casc stands deferred to 14.11.2017.

M/S.」 I′C EIンECTROMET PRIVATI〕 Iン IMITl〕 D

HO lrilC:O1/81/050/00015/AM17/Dl〕 S― I1/
Casc No.AR-244
Ⅳiccting No.14/81

I)atcd:-03.10.2017 RIノ A「 ilc:13/24/040/00041/AM16/

Subjcct: Modi「lcation of flxcd norins in rcspcct 01 advancc aulnorlza1lo【
l Ho.

1310048113 dated 25.01.2016.

I)ecision: NC dccidcd
'fSW/244-A/R dated 0l

l. DocumentarY cvi
Steel of extra lo
Committec.

2. DocumentarY evi
carbon" is cheap

'fhe case stands deferrr

to ask thc firm to submit intbrmatton as pcr Dlrr uu l\o' I

1.10.2017 as under :

dence to the effect that import itcm at Sl. No. 2(Wirc rod of Non Alloy

w carbon) was imported prior to ratification ol norms by the Norms

dence to the effect that the "Wirc rod ol'Non Alloy Stcel of cxtra low

er than billets oflow carbon.

〕d to 14.ll.2017.

l)ate,26.10.201 7

Placc: New Delhi
(Baliit SinLh)

Dcputy director Gcneral Foreign′ I｀ radc

t/L-.l
(Vinod Kumar KashYaP )

Irorcign'l'radc t)cvelopment Officcr
ffis grqp 6rqtt

VINOO KUMAR KAS}tYA2
EE{ qrqrr Efrrrrq orclqrA

Foicrgn T.adc OovcloPmanl Ottia,
iir*E arrrr{ .rwrfit}rrlrrel

Orrcctoratc Goncr.l ot Foratlln trraa
adAltq furlrt/.rrrotr (rt Gtr.rr.iloroa

gutq q-.rr- ,tg EfR{l
Udyog ttrd*46, NEw f)cltta
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0311012017 - Case No. 12118/81 ( IWs. Zenith Precision Pvt. Limited)
(Advance Authorization No. 0710107288 dated 22.12.2014)

Advance Authorization may be ratified as under:

l. Quantity of export item may also be specified as 590 Nos. respectively in addition to its
weight.

2. Quantity of import item may be allowed as 4063.1 Kgs. as 1.99 Kgs./Kg. content in the
export item after taking 15 oZ recovery from scrap.

Norms committee may take a view
4t oEl t-l v-t )--

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1217012017-TSW/14 dated 0311012017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0311012017 - Case No. 2618/81 ( M/s. Zenith Precision Pvt. Limited)
(Advance Authorization No. 0710108374 dated 16.06.2015)

Advance Authorization may be ratified as under:

1. Quantities of export items at Sl. No. | & 2 may also be specified as 1506 Nos. &
645 Nos. respectively in addition to their weights.

2. Quantity of import item at S. No. I may be allowed as 10451.1 Kgs. as 1.99 Kgs./Kg.
content in the export item at S. No. 1 after taking 15 o/o recovery from scrap.

3. Quantity of import item at S. No. 2 may be allowed as 4479.2 Kgl as 1.99 Kgs./Kg.
content in the export item at S. No. 2 after taking 15 oZ recovery from scrap

Norms committee may take a view

(S.K.Jain)
Development Of{icer

Norms Committee II
DIPP No. 1217012017-TSW20 dated 03fi0/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0311012017- Case No. 2/16/81 (M/s Pilot Industries Ltd.) (Advance
Authorization No. 05 I 0400 1 90 dated 20.10.2016)

Advance Authorisation may be ratified as under on repeat basis as per their
Advance Authorization No. 0510401887 dated 07.03.2017 ratified in NC meeting No.
12181 dated 0510912017 :

1. words "Minimum Lead contentgS %o" may be suffixed with "Lead alloys,, in
the description of export item.

2. Words " Lead Content 50.3 % may be suffixed with the description of import
item.

3. Quantity of import item may be allowed as applied for i.e. 1000 MT.

Norms committee mav take a view

-E 3l l.l L- tL
(S.K.Jain)

Development Officer

Nqrms Committee II
DIPP No. |2/70/2017-TSW44 dated 03fi0t2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 0311012017 - Case No. 28/5/81 (M/s Param Industries) (Advance
Authorization No. 03 I 08 1 2943 dated 25.0 4.2017)

Advance Authorization may be ratified as under:

1. words "Size 148 mm (w) x 1255 mm(L) x 1.5 mm(Thick)" may be
suffixed with the description of export items at Sl. No. | &2.

2. Quantity of export items at Sl. No. 1 & 2 may also be specified as
10000 Nos. & 16250 Nos. respectively in addition to their weights.

3. Items of import shall be "Prime" only and import of "Secondary" may not
be allowed.

4- Words "Thickness: 1.5 mm" may be suffixed with the description of
import items at Sl. No. I & 2.

5. Quantity of import item at S. No. I may be allowed as 17.52 MT as
2.19 Kgs./Kg. content in the export item at S. No. 1 after taking 1/3'd
recovery from scrap.

6- Quantity of import item at S. No. 2 may be allowed as 28.470 MT as
2.19 Kgs.lKg. content in the export item at S. No. 2 after taking l/3'd
recovery from scrap.

Norms committee may take a view

才 ξ雨 リン,レ

Norms Committee I
DIPP No.12/70/2017-TSW/83 dated o3/10/2017

(S.K.Jain)
Development Officer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0311012017 - Case No. 1/11/81 (M/s Apar Industries Limited) (Advance
Authorization No. 0310814921 dated 31.07.2017)

Advance Authorisation may be ratified as under:

l. Net weights of 42.68 MT,33.230 MT,2.942MT,6.291MT,2l.g96 MT, 12.559 MT &
0.921 MT. may be specified with the quantities of export products from Sl. No 1 to 7
respectively.

2. Words "Copper Conductor" may be suffixed with the description of export items at Sl.
No. 1&2.

3. Quantity of import item at Sl. No I viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may
be allowed as applied for i.e. 69204.04 Kgs. as 1.01 Kgs./Kg content in the export items
at Sl. No. I to 7.

4- Quantities of import item at Sl. No. 2 viz. XLPE Compound may be allowed as
1.025 Kgs./Kg content in the export items at Sl. No. 3 to 6, ai claimed by the firm.

5. Quantities of import item at Sl. No. 3 viz. PVC Resin may be allowed as 1.01 Kgs./Kg
content in the export items at sl. No. I to 6, as claimed by the firm.

6. Quantities of import item at Sl. No. 4 viz. Plasticizer(DOp) may be allowed as
1.01 Kgs./Kg content in the export items at Sl. No. I to 6, as claimed Uy tfre nrm.

Norms committee may take a view

18ts,-t
o?lo-7ot I

. -/:
- (S. K. Jain)

Development OfficerNorms Committee II
DIPP No. 1217012017-TSW98 dated O3fiOt2Ot7
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 03t10t2017- Case No. A/R-231 (M/s Marino Cables India Pvt. Limited)
(Advance Authorization No. 0510399551 dated 24.08.2016)

Reply submitted by the firm vide their letter dated 2910812017 has been perused which

is not complete/proper and they may be asked to submit the following information:

1. Quantities of cables in Kms, conductor size wise.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable
4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

-' 
-T olll-t l-rr

(S.K.Jain) 2

Development Officer
Norms Committee II
DIPP No. 1217012017-TSW23l-AlR dated 0311012017
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Depart】ment of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 03t1012017- Case No. A/R-244 (M/s. JLC Electromet Private Limited)
(Advance Authorization No. 13100481f3 dated 25.01.2016)

Firm may be asked to submit the following information:

l. Documentary evidence to the effect that import item at Sl. No. 2(Wire rod of Non Alloy
Steel of extra low carbon) was imported prior to ratification of norms by the Norms
Committee.

2. Documentary evidence to the effect that the "Wire rod of Non Alloy Steel of extra low
carbon" is cheaper than billets of low carbon.

Norms committee may take a view

´

“

〕,■ 歩 ′ム

(S.K.Jain)
Development Officer

Norms Colllmittee II

DIPP No.12/70/2017¨ TSW/244‐A/R datcd 03/10/2017
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